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aged about 52 years,

I, Y. Sriramamurty, S/0.Chalapathi Rao,
Ponnur Taluk,

R/o. Rama Mandiram Gudi, Ist Lane, Ponnur, Telagapalem,

Guntur District, Andhra Pradesh, now having temporarily come down to

Vijayawada, do hereby solemnly and sincerely affirm and state as follows :

1. I am the proprictor of Respondent No.6 / industry herein. I

know the facts of the case.

I have read the Appeal under reply and I deny each and every
that are specifically admitted

2.
allegation, except, such of those allegations

here under. I submit that the Appellant herein has not made out any valid

ground much less case for the grant of the relief prayed for in the present

Appeal or any other relief. The Appellant is put to strict proof of all the

allegations made in the Appeal under reply.

3. I submit that the present Appellant does not have any locus

standi either in law or facts to question the proceedings impugned in the

present Appeal (i.e, E C Order No.SEIAA /AP / GNT / IND/05 /2016 /84 /

168.17/165.21 dated 22.11.2021) as such the Appeal is liable to be dismissed
at threshold itself. Further the present Appeal is not maintainable either in

law or on facts for suppression of material facts and the Appeal is also liable

Q,?\'
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to dismissed in limini as the Appellant approached this Hon'ble Tribunal

with un-cleancd hands and with an ulterior and malafide motive.

4. Before adverting to the allegations in the Appeal under reply,
. . . ’
the following facts are submitted for the consideration of this Hon’ble

Tribunal.

5, It is respectfully submitted that the Answering Respondent
herein proposed to establish and operate a seccond CBMWTF in an extent of
Ac.3.30 cents situated at Sy.No.7/1 & 8/1, Tana Annavaram Village,
Nuzendla Mandal, Guntur District, Andhra pradesh and committed to invest
a sum of Rs.2.32 crores for establishment and making operational of the
proposed CBMWTF. In that process, the Answering Respondent made an
application ID CAE 1502231 to the General Manager, District Industries
Centre on 28.11.2015 got approved the Plans for construction of the project
proponent by the Factories Department of Government of Andhra Pradesh
on 01.12.2015. On 01.12.2015 the Answering Respondent submitted online
application bearing No.CAE1502231 through Single Window Clearance
System to APPCB/Respondent No.2 herein. Later on 28.12.2015 the
APPCB/Respondent No.2 herein rejected the application for the following

reasons:

@ As verified by the Board Officials, there are 448 HCEs in
Guntur District with bad Strength of 11149 only. Asperthe CPCB
guidelines [Para "D"] regarding coverage area of CBMWTF is that
in any area, only one CBMWTF may be allowed to cater up to 10000

beds at the approved rate by the Prescribed Authority.
CBMWTF shall not be allowed to cater he

A

althcare units situated

beyond a radius of 150 km, However, in an area where 10,000 beds

are not available within a radius of 150 km, another CBMWTF may

be allowed to cater the healthcare units situated outside the said

150km. Presently a CBMWTF (i.e., Safe Environ Priy
in operation at Chinnakakani, Mangalagiri m

catering to HCEs in Guntur District,

ate Limited) is

andal, Guntur District

(i)  You (the Answering Respondent)  have not  obtained
Environmental Clearance (E.C.).
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6. The Answering Respondent submits that in pursuance of the
order dated 28.12.2015 the Answering Rcshnndcnt in the process of obtain
E.C.(Environmental Clearance) submitted an application for grant of TOR
(Terms of Reference) on 04.05.2016 along with neccessary annexures to
SEIAA/Respondent No.5 hercin,  The same was accepted by the SEIAA
(State Environment Impact Assessment Authority)/Respondent No.5 on
05.05.2016. The Answering Respondent was served with Acknowledgement
slip of TOR Application on 10.05.2016 by the 5" Respondent(SEIAA).

7. The Answering Respondent submits that on 06.06.2016, it has
made an application under R.T.I Act, 2005 to the Public information Officer,
APPCB to furnish the information with regard to the available bed strength.
On 30.06.2016 the requested information was furnished by the Public
information Officer, APPCB stating that the available bed strength is 13,139.
It is pertinent to submit here that the State Expert Appraisal Committee
(SEAC), Andhra Pradesh, Vide letter dt.13.07.2016 requested the Answering
Respondent to obtain in Principle Permission from the APPCB/2nd
respondent herein for setting up of Second Common Bio Medical Treatment
Facility (CBMTWF) for obtaining Environmental Clearance from SEAC &
SEIAA . On 16.07.2016 the Answering Respondent submitted a request
letter to the 2nd Respondent/APPCB for issuance of In Principle Permission
in its favour. The request letter of the Answering Respondent was place
before BMW Technical Committee meeting held on 22.05.2018 for issue of
In-Principle Permission letter. The 2" respondent/APPCB after considering
the above, through its Lr.No.1/APPCB/HO/UH-IV/BMW/In-Principle/2018
dated 23.05.2018 was pleased to issue In-Principle Permission to the
Answering respondent with a direction to obtain all the necessary clearances

including Environmental Clearance (EC) from MoEF &CC, Gol/SEIAA,
A.P.

8. After obtaining the In-Principle Permission from the 2"
respondent/APPCB, the Answering Respondent through its letter 28.05.2018
requested the SEIAA for issuance of Environmental Clearance. The issue
was placed before SEIAA/Sth respondent herein in its meeting held on
24.09.2018. The SEIAA/5th respondent agreed with the recommendations of
the SEAC, of A.P. for issue of Standard Terms of Reference (TOR) with
Public hearing and with additional TOR. The SEIAA/Sth respondent further

e QV(/ /
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vide Lr.No.SEIAA/AP/GNT/IND/05/2016/84-1068  datcd 10.10.2018
requested the Answering respondent to prepare EIA report basced on the
standard TOR & said additionnl TOR with Public hearing and submit to the
SEAC, A.P. for Appraisal. Accordingly the Answering Respondent vide
letter dated 27.02.2019 submitted the documents for Environmental
Clearance to the 2" respondent/APPCB. The 2™ respondent/APPCB vide
Lr.No.G-2193/APPCB/RO-GNT/EPH/2019-909  dated  17.08.2019  has
consented to conduct Public hearing for the Answering respondent for
proposed establishment of Common Bio-Medical Waste Treatment and
Disposal Facility (CBMWTF) on 19.09.2019. It is submitted that as per the
directions of the 2™ respondent/APPCB, the Answering respondent gave

paper Advertisement in Andhra Jyothi and Indian Express on 18.08.2019.

9. It is pertinent to submit here at this juncture, one M/s. A.P.
Environ Technologies Pvt. Ltd., who is Appellant in Appeal No.80 of 2021,
with all frivolous and untenable grounds filed W.P.No0.11945 of 2019 before
Hon'ble High Court of Andhra Pradesh against the Answering Respondent.
The said W.P.No0.11495 of 2019 was disposed of on 18.08.2021 directing that
the Minutes of the Public Hearing be placed before the Sth Respondent-State
Environment Impact Assessment Authority which shall pass appropriate
order relating to grant of consent in favour of the 6th respondent-Industry in
accordance with law by keeping the issue open to be decided by the 5th
respondent strictly in accordance with law, keeping in mind the necessary
parameters relating to Environment Policy and other allied issues. Further

directed the Sth respondent to take a decision in the matter at the earliest.

10. The Answering Respondent submits that after disposal of the Writ
Petition the Sth Respondent / SEIAA herein after considering the entire
material and the order in W.P.No.11945 of 2019 dated 18.08.2021 was
pleased to grant E.C.(Environmental Clearance) in favour of the Answering
Respondent on 02.11.2021 strictly adhering to the Water(Prevention and
Control of Pollution) Act,1974 and the Rules made there under, the Air
(Prevention and Control of Pollution) Act,1981 and the Rules made there
under and the Environment (Protection) Act, 1986, the EIA,2016, the Bio
Medical Waste Management & Handling Rules and ~ also  the CPCB

Guidelines.
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1. The Answering Respondent submits that the Appellant herein
Is alrendy running Four Common Blo Medienl Waste Treatment Facilities
namely (1) M/s.Safo Environ Private Limited located at Chinakakani Village,
Mangalagivi Mandal, Guntur District  State of Andhra Pradesh (2) M/s.Safe
Lnviron Techonologies-11 loeated at Sy. No. 164/1A, Dharmavarappadu
Thanda Vilalge, Jnggainhpet, Krishna District, State of Andhra Pradesh, (3)
M/s. Safenviron& Associntes R.S. No. 85-1, Nallamadu (V), Ungutur (M),
West Godavari Distivet. Safenviron, Donka Road, Chinakakani, Guntur
Disrict, Andhra Pradesh and (4) M/s Sriven Environ Technologics, Sy.No

27711A, Dampzzetal (V) Battalapalli (M) Anantapur District.

12, 'The said Sri V.Venkateswara Rao who represents the Appellant is a
chronic litigant.  Whenever any new entreprencur/new project proponent
wants to establish CBTWEs, he used to file cases against the official
respondents hercin under the guise of non-consideration of the said
representations  before Hon’ble High Courts and this Hon’ble Tribunal
with an intention to stall the entire process of from the initial stage, though
the new project proponents are legally and lawfully entitled to establish new
CBWTIF(Common Bio Medical Waste Treatment Facilities) by following the
procedure as contemplated by CPCB Guide lines, Bio-Medical Waste
Management Rules,2016.

13.  The Answering Respondent submits that the distance between the
existing CBWTIE by name M/s.Safe Environ Private Limited located at
Chinakakani Village, Mangalagiri Mandal, Guntur District and the

Answering Respondent is about 130 Kms.

14 The Answering Respondent now adverting to the allegations made in
the Appeal as BRIEF FACTS OF THE CASE, submits as follows :

15(1) With reference to the allegations in Para No.1 to 4 the BRIEF

FACTS OF THE CASE filed in support of the Appeal under reply, the
Answering Respondent submits that these allegations are totally incorrect
and created for the purpose of the present Appeal. Hencee denied intoto. In
fact on 01.12.2015 the Answering Respondent No.6/Y.J.Multiclave made an
application for Establishment of 2" C.B.M.W.T.F in an extent of Ac.3.30
No.3 of 2019 cents situated at Sy.No.7/1 & 8/1, Tana Annavaram Village of
Nuzendla Mandal, Guntur District. The said CFE Application was rejected

et—
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on 28.12.2015 on the Ground that (1) No sufficient Bed Strength and (2) Not
obtained E.C. Thereafter the Answering Respondent submitted an
application for issuance of TOR(Terms of Reference) to the 5th
respondent/SEIAA on 04.05.2016. The said application was received and
acknowledged by the 5th respondent No.5 on 10.05.2016. The 5th
respondent on 13.07.2016 requested the Answering Respondent to obtain In
Principle permission from Respondent No.2/APPCB.  On 16.07.2016 the
Answering Respondent addressed a lctter to the 2nd respondent/APPCB to
issue In-Principle Permission. It pertinent to submit here that the Answering
Respondent also once again submitted a request lctter to the Sth
Respondent/SEIAA for issuance of TOR (Terms of Reference). The request
letter of the Answering Respondent was place before BMW Technical
Committee meeting held on 22.05.2018 for issue of In-Principle Permission
letter. The 2™ respondent/APPCB after considering the above, through its
Lr.No.1/APPCB/HO/UH-1V/BMW/In-Principle/2018 dated 23.05.2018 was
pleased to issue In-Principle Permission to the Answering respondent with a
direction to obtain all the necessary clearances including Environmental

Clearance (EC) from MoEF &CC, Gol/SEIAA, A.P.

15(2). After obtaining the In-Principle Permission from the 2%
respondent/APPCB, the Answering Respondent through its letter 28.05.2018
requested the SETAA for issuance of Environmental Clearance. The issue
was placed before SEIAA/5th respondent herein in its meeting held on
24.09.2018. The SEIAA/5th respondent agreed with the recommendations of
the SEAC, of A.P. for issue of Standard Terms of Reference (TOR) with
Public hearing and with additional TOR. The SEIAA/5th respondent further
vide Lr.No.SEIAA/AP/GNT /IND/05/2016/84-1068 dated 10.10.2018
requested the Answering respondent to prepare EIA report based on the
standard TOR & said additional TOR with Public hearing and submit to the
SEAC, A.P. for Appraisal.  Accordingly the Answering Respondent vide
letter dated 27.02.2019 submitted the documents for Environmental
Clearance to the 2™ respondent/APPCB. The 2" respondent/APPCB vide
Lr.No.G-2193/APPCB/RO-GNT/EPH/2019-909  dated  17.08.2019  has
consented to conduct Public hearing for the Answering respondent for
proposed establishment of Common Bio-Mcdical Waste Treatment and
Disposal Facility (CBMWTF) on 19.09.2019. It is submittced that as per the
directions of the gut respondent/APPCB, the Answering respondent gave

paper Advertisement in Andhra Jyothi and Indian Express on 18.08.2019.
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mit here at this juncture, one M/s. A.P.
o is the Appellant in Appeal No.80 of
and untcnable grounds

15(3). It is pertinent to sub
Environ Technologics Pvt. Ltd., wh

2021 before this Hon'ble Tribunal, with all frivolous

filed W.P.N0.11945 of 2019 before Hon'ble High Court of Andhra Pradesh
he said W.P.No.11495 of 2019 was

against the Answering Respondent. T
t the Minutes of the Public Hearing

disposcd of on 18.08.2021 directing tha
be placed before the Sth Respondent-Stat

Authority which shall pass appropriate order rel
-Industry in accordance with law by keeping

¢ Environment Impact Assessment

ating to grant of consent in

favour of the 6th respondent
the 5th respondent strictly in accordance with

the issue open to be decided by
relating to Environment

law, keeping in mind the nccessary paramecters
Policy and other allied issues. Further directed the 5th respondent to take a
decision in the matter at the earliest.

15(4). The Answering Respondent submits that after disposal of the
Writ Petition the 5th Respondent / SEIAA herein after considering the entire
material and the order in W.P.No.11945 of 2019 dated 18.08.2021 was
pleased to grant E.C.(Environmental Clearance) in favour of the Answering
Respondent on 02.11.2021 strictly adhering to the Water(Prevention and
Control of Pollution) Act,1974 and the Rules made there under, the Air
(Prevention and Control of Pollution) Act,1981 and the Rules made there
under and the Environment (Protection) Act, 1986, the EIA,2016, the Bio
Medical Waste Management & Handling Rules and  also the CPCB
Guidelines. In view of the facts stated above, the Answering Respondent
submits that the allegations in Para Nos.2 that ""the application of the 6th
respondent herein for EC for establishment of the CBWTF in Guntur
District was granted to the 6th respondent contrary to the Revised
Guidelines of CPCB. In its efforts 6th respondent has succeeded to secure
some incorrect details as regards the bed strength from the concerned
authorities and appears to have prevailed over the 2nd respondent officials
for favour of the permissions for establishment of a new CBWTF." and
"However notwithstanding all the afore said the 6th respondent exerted
Political and other extrancous pressures for consideration if its application
and finally it has succeeded in sccuring the EC" arc totally false and

incorrect and invented for the purpose of the present Appeal hence denied

intoto and the Appellant is put to strict proof of the same.

16. With reference to the allegations in Para No.3 of the Brief facts

%’)/7‘
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that " in the aforesnid circumstances I have made a representation to the
respondent Board hercin as well as to the SEIAA, the respondents 2 and 5
herein" the Answering Respondent submits that the alleged representation
was made on 13.12.2021 after issuance of EC to the Answering Respondent
with an ulterior motive without any basis. With Reference to the other
allegations in Para No.3 of Bricf facts, the Answering respondent submits
that Rule 2 of the Revised Guidelines for Common Bio-medical Waste
Treatment Facilities deal with the criteria for Development of a new
Common Bio-medical Waste Treatment Disposal Facility for a locality or
region and Rule 8 of the Revised Guidelines for Common Bio-medical Waste
Treatment Facilitics issued by CPCB deals with Coverage area of CBWTF.

The said rules are extracted hercunder which are as follows:

RULE 2:
Prior to allowing any new CBWTF, following criteria or steps may be
followed:

2 (a) XXX XXX XX

(b) SPCB/PCC is required to conduct gap analysis w.r.to coverage area of
the bio-medical waste generation and also projected over a period of
next ten years, adequacy of existing treatment capacity of the CBWTF

in each coverage area of radius 75 KM, as given in Annexure-I.

All the SPCBs and PCCs shall conduct the gap analysis and based on
the gap analysis, action plan for the development of new CBWTs is
required to be prepared and submitted to MoEF & CC & CPCB
within six months time. In case of States/UTs, where no CBWTTF is
available, in such a case, SPCB/PCC being prescribed authority under
the BMWM Rules is required to submit the detailed proposal to
MoEF & CC/MoH &I'W through the respective State Government or
UT Administration. Also the option of the forming association by the
group of health care facilities (HCFs) to develop their own CBWTF

also be encouraged following these guideline. In case, anv coverage

area requires_additional treatment capacity, in such a case, action

may be initiated by the prescribed authority for allowing a new

CBWTF in that locality without interfering the coverage area of the

existing CBWTF and beds covered by the existing CBWTE.

RULE 8: Coverage area of CBWTF:
Suggested coverage arca for development of a CBWTF is as follm@})’/(7 ’JJ
iy

S
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n) A CBWTT located within the respective State/UT shall be allowed
to cater healtheare units situated at a radial distance of 75 KM.
However, in a coverage arca where 10,000 beds are not available
within a radial distance of 75 KM, existing CBWTF in the locality
(located within the respective State/UT) may be allowed to cater the
healtheare units situated upto 150 KM radius w.r.to its location
provided the bio-medical waste generated is collected, treated and

disposcd of within 48 hours as stipulated under the BMWM Rules.

b) In case, number of beds is_exceeding > 10,000 beds in a

locality (i.c., coverage area of the CBWTF under_reference) and

the existing treatment capacity is not adequate, in such a case a new

CBWTF may be allowed in such a locality in compliance to various

provisions notified under Environment (Protection) Act,1986, to cater

services only to such additional bed strength of the HCFs located.

From the conjoint reading of the both the rules it is clear that in any
coverage area which requires additional treatment capacity, in such a case,
action may be initiated by the prescribed authority for allowing a new
CBWTF in that locality without interfering the coverage area of the existing
CBWTF and beds covered by the existing CBWTF. The Coverage area as
per Rule 8 (b) is 7SKM. If the number of Beds is exceeding (=) 10000 beds in
a locality(i.e. Coverage Area i.e, 7S KM) a new CBWTF is allowed in such a

locality.

The Answering Respondent submits that at present the bed strength
of Guntur District as reported in the 168th Minutes of the meeting dt
24.10.2021 is 27,690. Considering the same the SEAC(State Level Expert
Appraisal Committee) in addition to the Answering Respondent (2nd
CBMWF) recommended for issuance of TOR with exemption of Public
Hearing and with additional TOR to the third proposed CBWTF/M/s.
Shuddh Enviro Logics , Plot N0.6,9,17 & 18, Industrial Park, Nadikudi,
Phase-II, situated in Sy.No.127/15 and 127/26, Nadikudi Village-522414,
Dachepalli Mandal, Guntur District, Andrha Pradesh.  The Answering
respondent further submits that once the bed strength exceeding 10000 is
available without interfering the coverage arca of the existing CBWTF and
beds covered by the existing CBWTT another CBWTF may be permitted by
the 2nd respondent/APPCB irrespective of GAP Analysis is conducted or

G ==
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not. Iere is a casc where the total bed Strength is 27,690.  Hence the
objection of non-conducting of Gap Analysis is not a ground at all for sctting
aside the EC dated 02.11.2021 granted in favour of the Answering
Respondent strictly adhering all the norms and provisions of Environment

Laws.

17.  The Answering Respondent now adverting to the allegations made in

ground of the Appeal submits as follows :

18.  With reference to Grounds A,B,C,D,E,F,G and H the Answering
Respondent submits that the allegations in the grounds are totally incorrect
and false. In fact the 2nd respondent/APPCB and the 5th
Respondent/SEIAA after strictly adhering to the BMW Rules, 2016, Revised
CPCB Guidelines,2016 and in the light of the decisions in W.P.No.11945 of
2019 granted EC to the Answering respondent. Further Guide Line 8 of
Revised guide lines for Common Bio Medical Waste Treatment Facilities
issued by on 21.12.2016 CPCB deals with Coverage Area.

Coverage area of CBWTF:

Suggested coverage area for development of a CBWTF is as follows:

a) A CBWTF located within the respective State/UT shall be
allowed to cater healthcare units situated at a radial distance of 75
KM. However, in a coverage area where 10,000 beds are not
available within a radial distance of 75 KM, existing CBWTF in the
locality (located within the respective State/UT) may be allowed to
cater the healthcare units situated upto 150 KM radius  w.r.to its
location provided the bio-medical waste generated is  collected,

treated and disposed of within 48 hours as stipulated under the

BMWM Rules.

b) In case, number of beds is exceeding > 10,000 beds in a
locality (i.e., coverage arca of the CBWTF under reference) and
the existing treatment capacity is not adequate, in such a case a
new CBWTF may be allowed in such a locality in compliance to
various provisions notificd under Environment (Protection) Act,1986,

to cater services only to such additional bed strength of the HCFs

located.

The Answering Respondent submit that at present the bed strength of

471""/._' CD}I/C[ r
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Guntur District as reported in the 168th  Minutes of the meeting
dt.24.10.2021 is 27,690. Considering the same the SEAC(State Level Expert
Appraisal Committee) in addition to the Answering Respondent(2nd
CBMWF) recommended for issuance of TOR with exemption of Public
Hearing and with additional TOR to the third proposed
CBWTF/M/s.Shuddh Enviro Logics , Plot N0.6,9,17 & 18, Industrial Park,
Nadikudi, Phase-II, situated in Sy.N0.127/15 and 127/26, Nadikudi Village-
522414, Dachepalli Mandal, Guntur District, Andrha Pradesh. The
Answering respondent further submits that once the bed strength exceeding
10000 is available another CBWTF may be permitted irrespective of GAP
Analysis is conducted or not. Here is a case where the total bed Strength is
27,690. Hence the objection of non-conducting of Gap Analysis is not a
ground at all for setting aside the EC dated 02.11.2021 granted in favour of
the Answering Respondent strictly adhering all the norms and provisions of
Environment Laws .

19. In view of the facts stated above this Hon’ble Tribunal may be
pleased to dismiss the Appeal No.79 of 2021 with costs in the interest of
Justice.

Solemnly and sincerely affirmed

and signed his name on this

the 19% day of February, 2022 ,

in my presence. . /

ADVOCATE :: _/~ Fo.Lr5/2r Y /

VERIFICATION STATEMENT

L Y. Sriramamurty, S/0.Chalapathi Rao, aged about 52 vears, R/o.
Rama Mandiram Gudi, Ist Lane, Ponnur, Telagapalem, Ponnor Talnk,
Guntur  District, Andhra Pradesh, Proprietor of Y.J. Muohi Clave /
Respondent No.6 herein acquainted with the facts do hereby verify and state
that the contents of paras of the Counter Affidavit are true and correct to my
personal knowledge and believed to be correct.

Verified at Guntur on this
the 19th day of February, 2022
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Introduction

AR

The CPCB issued revised guidelines for CEMWTFs as per the': Bx:o-Mcdlcal
Waste  Management Rules,2016 on 21.12.2016, These g.uxdc‘hncs were
developed by the CPCB keeping in view of the entire Indx‘a. 'I'he APPCB
opined that there is an urgent need for further stringent gu;dclmc.r. for thc.
CBMWTFs in the state of Andhra Pradesh for proper treatment and disposal ot
the Bio-Medical Waste generdted in the state of Andhra Pradesh. In the state of

i e

3 TR ey

SIFE S5

Andhra Pradesh, health care facilities were developed in each and ever-y‘cornc."
8 ncluding the remote areas, However the bed strength is more in the‘ cities fnnd
H densely populated districts. In order to facilitate the disposal of the bio-medical
" i . . . . .
51 waste within 48 hours, certain changes were made in distance criteria in
;7“' allowing the new CBMWTFs,
; 2. Criteria for development of a new Cominon Bio-medical Waste Treatment
3‘ and Disposal Facility for a locality or region.
i Prier to allowing any new CBMWTE, should meet following criteria
38
g f . .
5 a. Atleast one CBMWTF shall be allowed in each and every district of Andhra
( Pradesh for disposal of Bio Medical Waste considering the increased bed
; strength in future, coverage of veterinary hospitals under BMW rules,
it reduction of the cost of the transport, biological waste & discarded
} medicines from the industries and better administrative contro] over the
£l

£2

; CBMWTFs,
. b. Inthe densely populated districts sccond facilit

S

Y s to be encouraged (as per

£ annexure-1), -
b | e In case, the existing CBMWTF fails to comply with the standards /
';:j ; directions / conditions stipulated by the CPCB / APPCB, repeatedly then
closure order will be issued followed by cancellation of its authorization
5 , and a new CBMWTF shall be encouraged in each district irvespective of
j’ bed strength and distance criteria in orcer to dispose the Bio Medical Waste
4‘  compliance with the Bio Medical Waste Management Rules, 2016
j d. In case, the existing CBMWTF continues to violate the standards / N
directions / conditions, closure directions shall be issued without any further '
j notice and the authorization wil] be cancelled,
4 ;
. i
i ? {
: ! | "'
i |
b !
N |
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A, Duties of the operator of a comnion blo-micdical waste treatment and
disposal facility

4.

a.

h.

il
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No CBMWTE shall stop its operation without obtaining prior permission
from the APPCB atlenst 15 days in advance, failing which the APPCB shall
levy a penalty of not less than the charges collected from the entire HCFs in
a day. ‘
The CBMWTFs are responsille for giving necessary training to the staff of
HCFs on segregation of BMW. The CBMWTFE shall ensure proper
scgregation of Bio Medical Waste at the time of collection itself.

In case of improper segregation of BMW, the CBMWTF shall refuse
collection of waste from the HCF and shall inform the concerned Regional
Officer, APPCB. Also the monitoring officers as decided by the state level
commiittce on bio-medical waste management.

. The CBMWTF shall regularly collect the BMW from all HCFs in the

district itrespective of the distance from the CBMWTF.

. The CBMWTEF shall ensure disposal of entire Bio Medical Waste within 43

hours of generation of the waste,
The ash gencrated from incincralion of Bio Medical Waste shall be
disposed of at Common Hazardous Waste Treatment and Disposal Tacility.

No. CBMWTT shall digpose incinerator ash to Municipal Land(il' / onsite
landlifl,

The incinerator ash shall be treated as Hazardous Waste and shall: be
disposed accordingly.

Applicability of these guidelines

a.

These guidelines are applicable to the existing CBMWTEFs and also to the
upcoming or new CBMWTT s, The existing CBMWTFs shall comply with
these guidelines by 31% December,2018 without fail,

S. Lnvironmental laws applicable for commissioning or operation of a
CBWTF |

a.

The CBMWTF shall comply with the provisions.of Hazardous and Other
Wastes (Managemg:nt & Transboundary Movement) Rules, 2016 in order to
dispose incinerator ash, ETP sludge, packing material used in the serubber,

wastes generated while replacing the incinerator linings i.e., refractory
material etc,,
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The CBMWTF shall comply with the provisions of Plastic Waste

Management Rules, 2016 in order to dispose the Plastic Wa.ste. The
CBMWTF shall dispose the plastic waste to the agencies which were
having valid CFO from the APPCR. The CBMWTF shall submit the details
ol Waste plastic disposed (o Plastic recycling unit on monthly basis.

The new CBMWTF shall obtain in-principle permission from the APPCB
before initiating procedure of obtaining Environmental Clearance under
EIA, Notification 2006.

6. Location Criteria

£

J/b.

d.

The CBMWTF shall be 500m away from residential area.

The CBMWTF shall be away as far as possible from residential area, eco
sensitive areas, forest/reserve forest area, rich bio diversified areas, parks,
resorts ete.

The CBMWTF shall be located in an area where continuous hi-speed
infernet facility for transmission of data to CPCB/APPCB servers is
available.

Should have minimum buffer zone of SO0 m from archaeological, tourist
places & projects with national impertance which may get impacted by
CBMWTF (on case (o case basis).

The run-off of the storm water from the CBMWTF is to be taken into
consideration. In no case, the storm water from the CBMWTTF shall be
allowed to mix into the fresh water body,

The CBMWTF shall not be located in the midst of wet agricultural lands,
like paddy fields, sugar cane etc. where there will be stagnation of water,
which would cause spread of infectious material to the surroundings.

. The CBWTF shall be located near to its area of operation in order to

minimize the transportation distance in waste collection, thus enhancing its
operational flexibility as wel! as for ensuring compliance to the time limit

for treatment and disposal of bio-medical waste as stipuiated under the
BMWM Rules (i.e., within 48 hours).
_I_{'_“__an_bﬂ_.gf_.!{f}gi_i,s_ exceeding 5,000 bled.s_‘_in a city and surroundings, in
such a case, a new CBWTF may be allowed in such a localityg\_v-iifﬁ-i.rﬁ?k—r-rlﬁs‘“
from the existing CBMWTF. o

[n case of the locating the CBMWTF in industrial area, there shall not be
any non- compatible industry (viz.. edible industries, d

n- airy, food processing
cte,) within a radius of 100m).

|
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7. Land Requirement

a.

8. Coverage aves of CBMWTI .

S

i

Sufficient land shall be allotted to new CBWTFEs as per the CPCB criteria
i.e Revised Guidelines for Common Bio-mecdical Waste Treatment and

Disposal Facilities.

a. If bed strength of a distric; exceeds 10,000 nos, soeond facility shal'.:‘,be )\

allowed in the district without dlsturbing the existing facility coverage.

b. In case the CBMWTF fails to collect {hie BMW from the remote arca HCT's

or,any other HCFs on regular basis, new CBMWTE shall be allowed
without considering the bed strength tic-up with the existing CBMWTF
duly issuing the closure order and cancellation of authorization order.

9. Treatment equipment

a.

The CBMWTF shall have all neczssary cquipment like incincratoar/plasma
pyrolysis, Autoclave/hydroclave, microwaving, chemical disinfection,
shredder, vehicle /container washing facility, effluent treatment plant as
mentioned in the CPCB's Revised Guidelines for Common Rio-mcdical

Waste Treatment and Disposal Facilities.

10. Infrastructure set up

_ Tn additic

a. The CBMWTF shall have all necessary infrastructure like Treatm"ent

Equipment Room, Main waste storage space, T reated waste storage rooim,
Administrative Room, Generator set, Continuous emission monitoring
system (CEMS), Vehicle Parking, Display and sign board, Washing Room,
Site Security, Fire safety, First Aid Box, Green Belt, Website as mentioned
in the CPCB’s Reviscd Guidelines for Common Bio-medical Waste

~ Treatment and Disposal Fucilitics.

n to the above, the CBMWTT shali provide 1P cameras covering
cotive area of the CBMWTF in consultation with the Regional Olticer,
APPCB and Environmant Monitoring  Cell, Board Office, APPCB,
Vijayawada,
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11, Record keeping

a. The CBMWTF shall malntain ‘all records as mcntionqd in the CPCB’s
Revised Guidelines for Common Bio-medical Waste Treatment and

Disposal Facilities.

12, Collection and transportation of bio-medical waste

Generator of the bio-medical waste and CBMWTF are responsible for
proper segregation of the BMW in accordance with the provisions of the

Bio-medical Waste Management Rules, 2016.

a.

b. The coloured bags hianded over by the healthcare units shall be collected in
similar coloured containers with proper cover. Each bag shall be labeled as
per Schedule IV of the Bio-medical Waste Management Rules as well as
with bar coding system (to be complied by the occupier or operator of a
CBWTF as per BMWM Rules) so that at any tie, the healthcare units can
be traced back tliat are not segregating the bio-medical wastes as per
RMWM Rules,

c. Transportation vehicle shall be fitted with GPS to track the movement of
the vehicle and the GPS tracking shall be connected to the server of the
APPCB and CBMWTTF's website for public access.

12io-medical Wasle Management Rules, 2016 notified on 28.03.2016 and as
amended thereof under the Environment (Protection) Act, 1986, stipulates
that it is the duty of every Health Care Facility (HCF) to establish a bar
code system for bags or containers sontaining bio-medical waste (BMW) to
be sent out of the premises or place for any purpose, by 27.03.2016.

o

(&l

Every CBWTF shall establish bar code system for handling of bio-medical
waste as per guidelines for “Bar Code System for Effective Management of
Bio-medical Waste” issued by CPCB during April-2018,

=

The other conditions mentioned in the Collection and transportation of bio-
medical waste as mentioned in the CPCB’s Revised Guidelines for
Common Bio-medical Waste Treatment and Disposal Facilities.
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13. Disposnl option of solid waste generated from the CBWTF

a. Plastic wastes after disinfection and shredding shall be sent to registered or
authorized recyclers (or) for energy recovery (or) for diescl or fucl ail
recovery. '

b. Disinfected Sharps (including needles) after treatment by Autoclaving or
Dry Heat Sterilization followed by shredding or mutilation combination of
shredding cum autoclaving shall be sent for final disposal to iron foundrics
having consent for operation (CFO) from the APPCB.

LiSmay

e

i

Shvio!

T
T A

a3

¢. Incineration ash (ash from incineration of any bio-medical waste) shall' be
disposed through hazardous waste treatment, storage and disposal facility

(TSDF).

rAraatly

P

d. Other treated solid wastes like Glass waste shall be disinfected by sonl«:‘ing
the washed pglass waste after cleaning with dstergent and  Sodium
Hypochlorite treatment or through autoclaving or microwaving : or
hydroplaning and then sent for recycling.

e. Waste Oil & Grease shall be disposed by incincration.

f. CTD sludge after drying in sludge drying beds or removal of moisture
content using ‘Filter Press’ and such ETP sludge shall be given to the
hazardous wasle treatment, storage and disposal facility (HIWTSDF) lor

disposal in Secured Landfill

14. Cost to be charged by the CBWTF Operator for the Ifealth Care Facilities
a. The CBMWTF shall charge the cost as per the recommendation of t
the State Advisory Committec in consultation with the concernad APPCB,

local Medical Association and the representatives of the
Association.

15. Check list for development of CBWTT

a. As per the CPCB's Revised Guidelines for Common Bio-medical Wasie
Treatment and Disposal Facilities.

16. Periodic inspection/monitoring or performance evaluation of the CBWTF

a. As per the CPCB’s Revised Guidelines for Common Bio-medical Waste
Treatment and Disposal Facilitics. !

b. Monitoring officers as suggested by the state level committee headed' by
Principal Secretary, Health, Medical & Family Welfare.
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Annexure-1

4

Weighted average W = (W1 + W2 + W3)/3

\v\’f no. of beds (Max. weighted as 2)
: If Wi=Beds> 10,000 =2
If W)= Beds < 10,000 =0
Wz"—' No of HCFs in the District (Max. weighted as 2 )
; IfHCFs> 550 Wz-—- 2
IfHCFs< 550 W;=0
Wy=Treatment capacity,
1f Waste generation reached 75% of the existing capacity (8hrs working) then W= 2
if Weste generation not reached 75% of the existing capacity (8hrs working) W= 0

Wi= (W1 4+ W2 + w3)/3

ifW> 1, - 2" facility shall be allowed in that district,
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h 14.RESOLUTION NO. 174/2019 !

\ \

OUSE BUILDING A
LINIT — REPRESEN
RE

Discussgd. Resolved to approve to enhance the House B

DVANCE (HBA)

- ENHANCEMENT
TATIONS RECEIV

ED FROM CERTA

* THE CEILING
EMPLOYEES -

ilding Advance (HBA)
eligibility 3s below:
Request of fhe
\ The amount
S. Pay Rangey in !?r_\hanced. employces (tr/;le the recommended
maximum celiing amount of the
No. | RPS, 2013 &eligibillty | oligibillty ad per th far
, ) exlsﬂné GO) enhancement
) N 3 y .30 lakhs
= r?;m:'soo per Pa\whichever is Rs.20 lakhs Rs.30 la
less
Pay above Rs. 12.30akhs
Rs. 26,606 per i & ~ -
2. month and upto 5.36.20 lakhs Rs.36.0 lakhs
Rs. 42,480/-
Pay drawing Rs. 15 Lakhs
bebwveen 72 times of basic " 0
3 | 22,4900 10 pay whichever is _ Re45 Lakhs Re.45/Lakhs
Rs. 61,450/- less. .
Employees Rs. 20 lakhs
drawing basic 72 times of Basfe
4. | pay of Rs. Py \"hichlﬂve is RS0 lakhs Rs.80 lakhs
" 161,450/ & s
abovs -
T H : X £ ! [ \ 5 # f)
The interest rate charged for Ahe amount sznctionsd oy the Eoard over ard

above the ceiling as per G.0

* house loans.

vould be at par vith ths 1ok

TABLE AGENDA ITEMS

15, RESOLUTIGN NO. 175/2019 -

/

- GUIDELINES FOR /com
DISPOSAL FACILITAZS IN

The

Board has discussed and rescived to approve
Common Bio Medical Waste

Pradesh. -

s S e

MON BIO-MEDICAL WAST
ANDHRA PRADESH - REG,

E TREATMENT A ND

the draft guidslines for
Treatment and Disposal Facilities

in Andhra
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o ‘ GOVERNMENT OF ANDHRA PRADESH
’ DEPARTMENT OF INDUSTRIES
- COMMON APPUICATION FORM | Appllcalin 10; CAE 1502231
- PART A
! 3 FOR ESTAFLISHMENT
s formal is o he filed with ihe Nodal Agancy for (he pdrpose of arranging slte clearance, slalutory approvals from
i anchayal, Municipallly, YC. & P, Urhan Davelopment A ithority, Factorlas, Allenation of land / Acquisition of land,
CeennsInnly and Powey conniction from DISEOM, sanclio o!walernunply from local bodies / HMWS & S8/ Ground
tesnng uo ol ndustrio) uiils in p @ |
SR nuned nuredyay ol comny o ehisek alip meinrfing oo o your record)
P NAME & ADDRESS OF THE PROMOTER/INDUSTRIAU UNDERTAKING IN FULL
Mame of Ihe Indusirial Undertaking Yd MULiTl CLAVE
! Minme of he F'rumulor/M,D,/Mg Partnar wilh v SRIRAMA MURTHY
i SUMame tug| ‘
it S e Vit CHALAPATHI RAQ
) Yy 44
Bl ) Vieedalion BUSINESS
il 10 (Asdhas o) 840027914706
Ja ©  AUDRESS FoR COMMUNICATION
»; : Loor No. . 24.3.13 ’ )
? : Slreel Name TELAGA}’ALEM
i Q Villagie/ Town PONNU&
NC p 2
l " Mandal PONNUR
P IR ITUR
i .Lk\j \0L o GUNTUR
5 o e Corn 52212¢ |
B e ‘|
& oLl AT Yimulliciaye@gmail com
{4 o :
l; % ik “elephone (el TP tode) 09177234400
W E e s |
‘: f,‘g o\ \\’1/ valure of Organisatton : Proprivtdry
| 5 - Fur Proprictary Upips Only, Do you belong to : Gihery
; i Line ot manufacture
‘
3;1 ! BIO MENICAL wasTE MA
i
4

TON 3600

CRpRgsay

i

i

: |

5 1

: |

, |

i |

-* |

. : i

online eymunl - L9 33 0653 ¢3¢, |
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T Raw - materials used in process
w0

2y

'z

& Machinery (PL. enclose lisl)

26

; §

3 i

& ;

‘I TON 3600
L ! BIO MEDICAL WASTE FROM HOSPITALS

f% : 14 Details of Plant

Y

i

¥ dd - Brief description of Manufacturing process : (PI. encloge scparale sheel)
‘I‘ ir dis |
& 4.5 Type and Nature of wastes ang effluents thelr Quantitios ang the methods of their disposa
(Enclose Separate Sheet)
_{. 5.0 Estimaled Project Cosl,
H Estimaled Project New Unil
g 8.1 Land (in lakns.) 5
%‘ 6.2 Building (in lakhs.) 87
§ 6.3 Planl ang Machinary (in lakhs.) 140
g 6.4 Toual cosl of (5.1 « 6.2+6.3) (in lakns,) 232
ﬁ‘ 6.0 Probable Employment Potential :
1 . (In No, of persons lo he employed)
Direct (On unirg payroll) 20 10
-t
Indirect (On factory Premises) 10 2
U Delails of uxisling Approvals of Faclorics dept Gram Panchayat/ Municipality / Electricity / Walter, if any
Reference Np
Dale
.0 I-‘roposc_d loc;{llon of the factory
Proposed lactory Othy
. Location/t i ol IC/IDAIEZ/PE TANA &
Survey N, R e
) Extent 13635 St
Slicol Name TANA ANNAVARALS
" Village/Town TELLABAY
Mandal Nuzendia
District” Guntur
' P tode ' 522647
Tele Phone No
Nearas( Tole Phone No.
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power required for the unil 100 HP (LT)
<=
Conlracied Loadis 50
Contracled Load Maximum Demand in HP ) S
’ ! he inslalled by
Aqregola inslallad capacily of thlg{ erar;mrl:r;e;ggvo 150 H.P.)
Ihe enlrepreneur in case of HLT. (H.T. moal e
Proposod maximum working hours 600 Per month
: I 02 -2016
Expected month and year of Irial produclion 2’/01/2616 '
Probable dale of requirement of power supply. 5;
Tolal HP of the machinery proposed (o be Installed b
No
1s Power Inslallation above 650V
1) Water Supply-and‘Sewer connection
Waler Supnly from ; Olhers
Waler requiremenl
i) Drinking Waler : 0.50 KL/Day
- Ii) Waler for Processing (Industrial Use) 0.001 KL/Day
Size of Water Supply connection applied for ~ 15mm(1/2")
Size of sewer connection applied for 16mm(1/2")
Arca for Survey 3.37 Acres
vt Permission lo draw water
Agency Otners
Requirement of Waler Quanlity 0.50KL/Day
| declare 1hal the pariiculars given above are Irve lo the st of my knowledge and belief. | shall
ubey the rules and regulalions in force. If any devialion is-lound, suitable aclion may be inilialed.
1

Piace : i i
i Signature of Promoter or authorised person only in ink

' Dale:27M112015

NAME (IN'BLOGK LETTERS)

(DESIGNATION)
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1. Name of the Industrial undertaking

2,

3.

A e T 2 ”5’:-'“”-\*9&.’1&5@“‘51' '

W5 Aty ot =ty 2t
T s . ,’ " A

o

GOVERNMENT OF ANIDHRA PRADESH
DEPARTMENT OF INDUSTRIES

"FORM "+ |
PART CB
APPLICATION FOR CONSENT FOR ESTABLISHMENT

(Informatlon lo be furnlshad for the purr.ose of Issue of consent for Eslablishrnent by APPCB,wids

Process details

G.0.Ms.No43, EFS&T Dapl, DI, 26/4/1984 of Gowt, of A.P.)

£ YU MULTI CLAVE

2.1 Produclion Schadule

2,1.2 Name of By-producls

4 ) § l ,"
MEDICAL WASTE
MANAGEMENT

2.1.3 'Period of implementation In months ) i3

e

2.1.4 Approximale time by which the faclory will go into production. (Month/Year) :02/2016

2.3 MANUFACTURING PROGESS

231 Source of process

HOSPITALS

: _‘3@
|

4

" Appllcation 1D : POL1600816

TON

:In house,
2.3.2 Plzasn enclose-supplemenlary sheet glving brief Jescription of process lechnology ulilised along with a
flow chart.
2.3.3 Have you any forelgn collaboration N

2.4 ENERGY CONSUMPTION

2.4.1 Source of energy

2.3.2 Pleass enclose supplemenlar

flow charl.

LOCATION

3.1 Please atlach a map Indlcaling the site w
easy Iderjtification of site of the proposed

3.2 Areaof léxnd pfopd‘séd o be acqulréd -

L

3.3 Area propasad lo be developed

i Public Supply,

"

[orInspection,
£ 113636.8q: Mts.
1 13635 Sq. Mts.

ry sheel giving Lrief descriplion of process lechnology ulilised along with 3
e DA RS

p_(,gaich roads Including adjacent areas on all four sides for

7



-

By S PO g A e 1y A

r“'v\. ———
1
|
3.4 Presenl use of land . ¢ Industrial .
.'i 3.5 Specily Iocatio ’ ¢ Landlocked
/ < 38 s the land sltuated within any Municlpa”gy or : No o
’ Municipal Corporallon/ConlonmentJurlsdlcllon '
if Yes the Name of Munclpalily/Munclpal'Corpora"llon‘:‘NA P 3
3.7 s the land situated In approved induslrial zone gr :No < 4
eslale '
Il'yes, name of zonelestate : NA 4 |
4 3.8: Which of the following features exlst within 20 kilometers radiys of the site In respect of | g L
i Mland 5 Kms in respect of S5, Y =i
1 - B
j‘fj 3.8.1 Crops: N/A ) . ' i
4 ‘
¥ 3.8.2 Other Features Exists NIA i
4 ) "
! ,_,:;] 3.8.3 No. of Large Industries exisling in the areq 5 5
Lok il
| R 3.8.4 No. of Smal Indystries exisling in the areq : 10 '
| £ )
[ ;’3‘ 3.9. Please enclose avtopographlcal plan covering an areq of 20 KM radius of the Rroposed lndUStry in
:}‘ r’es,pec! of L & Ml'and 5§ Kms radlqs of the Proposed lndustry In respect of §3) showlng the
,'7»' ollowing detalls, 2
b . : 5
i . Clear demarkalion of nearest water Source and agricullural lands, .
i = :
:i: Source of water supply to the villages nearby
:;Z Resldential arpag and villages nearby
: Information on broad uses of lang,
4t
i}
i Monumenls/Summer Resoﬂs/Sanc(uary/Zoo Park:/O!hors.
]
‘!‘l
| i 4 TOWN PLANNING .
i
itk
iy 4.1. Do yoy Propose (o byjd Township/hoye; /Quanars i
! ’,' snip, Cusing/Quaners for yoyr employees : No
i*% 4.2 1l yay
. ' (38
[ t 421, Area allacation for e above in Sq. M
j, 9. Mis, N/A
i 4.2.2, Population 1o be aCCOmmoday N Ninctyg;
| Familles) ed ( umbcr,(lr-,.h,.ngm:lcyecs 4 N/A |
e 4,23 Dislance from lownshlp o plant 5ije in Kilomatgrs i
e Nia
1 4.2.4, Services Provided in lownshlp:
; .
Is Wate Supplieq
i tNn
(i !
x‘( Wale o |
i g aler supply Daily consumption (k. Litres)
o Sewer system o5
g;‘ : No sl
] Sewage lreatmen ‘ |
. * No B
Disposay peint ' |
N/A ;
S. WATER REQU)REMENTS S -
5.1, Source of water : ’ oK
i Public Supply .
il
it
P
0 4
i i
i . |
o ' ?
- u-v.‘“%-cﬁMAau“Mu_.- i Bl -—.........qn..q;‘.m_u. e L
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: 3.5 Specify ladalion
/ ; e

AT Jire e eye oy

T

3.4 Presen| usa of land ¢ Industrlal

t Landlocked

land situated within any Munlclpalll.. or { No

Is the :
Munlclpal Corporatlon/Conlonment Jurlstlclion -

i'Yes the Name ofMunclpaNty/Munclpal 'ééfpbrlgllon 'NA

3.7 Isthe langd slluated In approved Industrial zons or
eslale o

‘No
If yes, name of zone/eslale : NA
3.8. Which of the following features exlst within 20 kilemeters radiys of the site In respectofL &
Mland 5 Kms In respect of S5,

3.8.1 Crops: N/A

3.8.2 Olher Fealures Exists NIA

3.8.3 No. of Large Industries exlsling in ihg area : 5

3.8.4 No. of Small Industrios exlsting In the area : 10

3.9, Ploase enclose a;top'ographl_cal plan covering.an arga of 20 KM tadlus
respectof L & Ml:iand § Kms radlus of the p'ro'posed‘lndustry Inrespec
following detalls, '

‘ T Clear demarkalion of nearest water g
\‘-

ource and agricullural fands,
Source of waler supply to the villages nearby

Resldentjal areas and villages nearby

Information on broad uses of land.

Monuments/Summer Resorts/Sancluary/Zoo Parks/Others.

4 TOWN PLANNING ;

4.1. Do you Propose to bulld 'l‘ownship/houslng/Quancrs for‘your employees

4.2 I yes
+ 4.2.1. Area allocalion for the above in Sq. Mts, N/A
4.2.2, Populalion 10 be accommodated (Number)(lncludingEmployees & NIA
Families)
_ 4.2.3, Dislance from lownshlp to planl site In kilomeler; N/A
4.24, Services provided in lownship: '
Is Wate Supplied :No
Waler Supply Daily consumplion (K. Litres)
Sower syslem : No
Scwage lreatment : No
Disposal point N/A
S. WATER REQUIREMENTS !
5.1 Source of water : Public Supply
B L T [T
” I e MV b a4 <

of the proposad Industry in
tof §S| showing tha

No
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. CHEMICAL % / 3
| .": | Acidily (CaC0d )rghiilre)  N/A Alkelinity (CaC03 )(ingfiltre) r\IJ/A . T
| el ’ e
P -
) [g' E} Hardiiess (Total)(ppm) N/A 8,0.0. (mg/Litre) N/A
g C.0.0.(mgfire) N/A Oils & Greasos(mgfliire) - N/A :
il , '
| ‘{L.",.ji , Tolal Nilrogen Phosphates  N/A Sulphales(mgllitro) N/A i
.f {gln (mg/Lilru) " l
L; d Tolal phasphales(mg/liitre)  N/A Sodium (%) N/A !
B Total Chloride(mg/litre) NIA Calclum(mg/iitre) N/A ) S * J.
o Potasslum(mg/lilre) : N/A Magnesium(mg/iitre) N/A E: ::
! 6.8. What other speclfic toxle substance Is discharge:t 72 !
Rick (Please give name of pollutant and quantity In mg/litre) i
B p Phenol(Quantily) ; N/A Lignin{Quantity) : N/A
2fs Mercaptans(Name) : NIA .Mercaptans(QuanHly): N/A T
g ot |
it 7. SOLID WASTE
|
ﬁ] _‘ 7.1. Total Qquantily of solid Waste N/A
EREL
foie 7.2. Nalure of Waste g N/A :
| 7.3. Approximate composition eg, Organics/Granules/Me'.al/Olhers &
' i 7.4, Melhods Proposed for disposal Including disposal of treatment plant sludge ; N/A
| : : .
! ! E 7.5. Have you considered the possibility of recovery and reulillsation of any portion of No
] the solid wasle? o :

+handling and transport of gofiq wasle?  No

7.7. Ara lhere any problems of  Waler or sol| likely al the Place of  Np
~ disposal of soliy wastes?
8. Atmospherlc Emlssions,

8.1, Emissions from fuel burning

8.1.1. Expacla quanlity of stack emissions in Cubic M/sec, N/A

8.1.2, Conposilion of emissions

Do e L e R
et T e s,

R

&

LRI e hy

it
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P'E{ ‘/ . Gases
N1 Ky
g&‘ J" .
kil /
Yy §
[ i
ifii { ulphurlo d|oxldo
"%‘l} ‘ ‘— “Nilrogen O 0
§¥ ' \ “Hydrocarbons 0
'\\ { Carbon monoxide 0
;i;‘i Molsture 0
i ] S
f'j 6.2, Emlission from process
;} 8.2.1. Expecled emlisslons aly.cublc Misec, N/A
& 8.2.2. Temperalura (Degree C.) 0
8.2.3 Composilion of emisslons
Gascs:
ST A
- e DU
i Sulphurlc dloxlde 0
[ Nitrogen Oxides 0
i‘ Hydrocarbons 0 ‘
‘, Carbon monoxlde 0
'| Molsiu—re i ‘ o !
'.N - A;}-rwm‘cynla 0
T Halogens 0
} "Acid Mists 0 -
- : Mercaptans 0 )
L. REI0H NPT S
8.2.4. Height of stack(s) In Mtrs. ' 0
8.2.5. Proposed air pollutlon control system : NIA
8.2.6. Proposed method of handling and disposal of wasie trapped by pollution arresling equipment.
8.2.7. Are any standards of emisslon prescrited for of adopled byyour induslry?
9, Other sources of pollution
9.1. Is your industry likely to cause noise Pollttion? No
9.2. s there odour problem likely to occur from your indusiry? No
9.3. Is there any thermal pollution of surface walers likely to oceur from N
the Industrial discharge? 9
(If reply is yes, please enclose seperale sheet detalling measures proposed In each case)
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10. Pollution contrel management

10.1, Give dotalls of organlsalional sl up fof péllullon canlrol you p;opnse lo hava?
10.2. What is the leval of experionce of the persons Incharge of pollution control, b
40.3. Do you propose lo monllor tha pollulion from your Induslry?

10.4. Give delalls of Laboratory facililles proposed

10.5. Give delails of operallon and maintenance or facililies you proposa lo have for Pollution
conlrol equipment and lrealment plant

11. Cost of Pollution Control

11.1. Total Capital Invesiment proposed for pollullon.monltorlng' and Control '_ i N/A
11.2. Percentage of Capital Investment on pollution conlrol lo total fixed capital of the unit N/A
11.3. Recurring cosl per annum ) N/A

e 10 i
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Paryavarana Bhavan, A-lll, Industrial Estate,

Sanathnagar, Hyderabad-500 018
"Shne : 040-23687500
)

&

[ Y
NIOKRA AT

L

Website : www.appcb.ap.nic in

.
"
.
“
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Lr.No, APP A/GTR/3/HO/GBMWTE/2015-

Date: 28,12,2015

Sub:-  APPCB - BMW - Single desk CFE application of M/s. Y.J. Multi Clave,
A D.No.7/1, 8/1, Tana Annavaram, Tellabady Village, Nuzendla Mandal,
e ' " Guntur district ~'CFE app\lcathn - Rejected - Reg.

\ > Your CFE application received at RO-Guntur on 01.12.2015.
SR '
@cle

The Board is in recej stablishment (CFE) application
submitted by M/s. Y.,

j //1, 8/1, Tana Annavaram, Tellabadu
Village, Nuzendla Mandal, Guntur district vide refer

- Establishment (CFE) for setting
facility under Water Act and Air A

ptofthe Consent for E

HP a common bio medical waste treatment
cts.

The Board after careful examination of the issue and your CFE application
seeking Consent for Establishment (CFE) for Setting up a common big medical

Wwaste treatment facility under Water Act 1974 and under Air Act, 198

reject the CFE application cited under section 25(4) (b) of the Wat

1, hereby
under section 21 (4) of the Air Act for the following reasons:

er Act and

i) Asverified by the Board officials, there are 488 HcE

with bed strength of 11,149 only. As per the Cp

"D") regarding coverage area of CBMWTF is that i
CBMWTF may be allowed to cater up to 10,000 b

. « rate by the Prescribed Authority. A CBMWTF shall not be allowed to

?&9 cater healthcare unitg situated beyond a radiys of 150 km. However, in

/ 43\0\ an area where 10,000 beds are not available within a radiys 0f150 km,

o another CBMWTF may be allowed to cater the healtheare units

Y situated outside the said 150 krn, Presently g CBMWTF is in operation

_ O/ at Chinnakakanj, Mangalagiri mandal, Guntur Distyict catering to HCEs

P’\\(// in Guntur District

/lﬁn{vo ‘ Page 1 of 4
. \»‘\\\

s in Guntur District
CB guideiines (para
n-any area, only one
eds at the approved

N A G reita (0

ence cited seeking Consent for,
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i) You have not obtalned Environmental Clearance,

You may note that establishment of the facility without valid consents of the
Board would be a violation of section 25/26 of the Water (Prevention & Control
ol Pollution) Act, 1974 and Section 21/22 of the Air (Prevention & Control ¢ f
Pollution) Act 1981, which is punishable under Section 44 and 37 of the ahove
said Acts,

oL Sd/-
MEMBER SECRETARY

To

M/s. Y.]. Multi Clave,
D.No.7/1,8/1, Tana Annavaram,
Tellabadu Village,

Nuzendla Mand'al,

Guntur district

E-mail:

Copy to:

1.. 'rhg JCEE, APPCB, Zonal Office-Vijayawada for information and necessary
action,

4 The EE, APPCB, Regional Office- Guntur for information and necessary action.

& // T.C.I'B.O. //
('L- (/{
N ppe :
TQ.JointChie(Environme?ﬁlljflgneer
Unit Head-1V
Page 2’of4
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\ﬁo uow Appraisal Committee (SEAC) in its meeting held on 07.06.2016 and the Committee recoramendead
b aF

%.

State 1 1y tImpn Asstitment Authorlty (SEIAA)
Andhra Prades)|
Government of Indin
Min{strv of Envir_p_g_nﬁgg,llorg!g & Climate Change,
| A3, Industrigl Estate, Sonn erabed-500 01
o By Speed Post
Lr.No. SETAA/APIAP/ GNT /MND/ 05/ 2016/ 4- _ Dt:13.07.2014

1Y

Y.l Multiclave, ;
"\Sr\i.’[ Hari Krishna, Manager,

H.No.1-12-52, R&B Road, Ponuur,

Cuntur Ditrict - 522124,

I‘I-..*-Ql‘)RSSSZZ'."/O‘

eauil-harikpnri@gmail.com

Su.,

Sub: SEAC- AP.-VYJ Multiclave, Bio Medical Waste Treatment Facility et Sy.No.

7/1 & 8/1, Tana Annavarum (V), Nuzendla (M), Guntur District, Andhra
Pradesh - Environmental Clearance - Terms of Reference (TOR) - Reg.

QgB’QG‘[Rch Your TOR Application received on 04.05.2016

VLI continuauon of the ubove, it is to inform that your application was examined by the Stats Expex
that the Projecl Proponent shall obtain in principle permission from A.P. Pollution Control Bozrd for
setung-up of Common Bio-Medical Waste Treatment Facility.

In view of the above, you are requested to.submit “in Principle permission from AP, Poliutign

. Control Board for setting-up of Commoz Bio-Medical Waste Treatment Fecility as per the provisions
of Bio Medical Waste Management Ruiles, 2014,

Yours faithfully,

Sd/-
MEMBER SECRETARY,
' SEACT, A.P.
/fT.C.YX.B.O/J/
OR ENVIRONMEN 129
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M Grﬂa” % harikrishna thanlkonda <harikpnr@gmall.com>

(

=

iy

o Fwd: Acknowledgement Slip for TOR application

"%l 1 message

1 y.s.murthy murthy <y.s.murthy786@gmall.com> Tue, May 10, 2016 at 6:21 PM
;ﬁ To: harikrshna thanikonda <harikpnr@gmail.com>

e

s

s
T

Forwarded message
From: <monitoring-ec@nic.in>

Date: Wednesday, May 4, 2016

Subject: Acknowledgemaent Slip for TOR application

To: y.s.murthy786@gmail.com
Cc: monitoring-ec@nic.in

Acknowledgcment Sllp for TOR

(e S ST S A A S Y B
ot

This is to acknowledge lhat the proposal has been successfully uploaded on the
portal. The proposal shall be examined by MS of SEIAA to ensure thal required
information has been submitted. An email will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance letter shall
be issued to the project proponent .

o :
e e R e el
e U o T A s S A R Y 5 e DA e S N A AT

Following should be mentioned in further correspondence

B .
‘4: 1. Proposal No. © SIA/AP/MIS/11338/2016
e
i . clure i i
i 2. Category of the Proposal ; E\;‘Eslmuuru and Miscellaneous Projects +
! g . . 7(d) Common hazardous waste treatment
i 2 ; ik '
! ’r«\ 3. Projecictivity appitedfor storage and disposal facilities (TSDFs)
G ) 4. Name of the proposal : YJ Multiclave

5, Date of submission for TOR : 04 May 2016
6. Name of the Project proponent along with contact detalls

a) Name of the proponent 1 YJ MULTICLAVE
b) Mobile No. 1 8177224400
c) State : Andhra Pradesh
d) District : Guntur
e) Pincode 1522124

B

i

.
i
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> Gmail

Fwd: Acceptance
1 message

- 0, 2016t 6:23 PM
y.s.murthy murthy <y.s,murlhy 786@gmall,com> Tue, May 1
To: harikrishna thanikonda <harlkpnr@gmall,com>

Forwarded mussage =—-——
From: <asp5760@gniail.com>
Date: Thursday, May 5, 2016

Subject: Acceplance Letter for TOR Application(SEIAA)
To: y.s.murthy 786@gmail.com
Cc: monitoning-ec@nic.in

Acceptante Lottor for TOR application
F.No.- AP GNT IND 05 2016 84
State Environment Impact Assessment Authority
Andhra Pradesh
Sclences and Technology Department, Government o;ﬂtr&:ﬂﬁ;aé’;:?;;%
Dated: 05 May 2016

YJ MULTICLAVE
, Guntur
Andhra Pradesh , 522124

\ Subject : YJ Multiclave
Sir,

This has reference to your proposal No. SIAKAP/MIS/11338/2016 dated 04 May
2016 regarding grant of TORs for the abova mentldried proposal. g

2.0 This is to acknowledge that the proposal has been recelved in the SEIAA along

with Form 1 and pre-feasibliity report. You are requested to submit a hard copy
(signed) of the documents in the SE|AA(at the address given below) within a week, .
along with emall alert generatad by the systom(throygh speed post), Eagh page of '

the application Including Annexures should be duly signed by the authorized
signalory within a week. '

Address:

gciences and Technology Department, Government of Andhra Pradesh, Member
ecretary

3.0 Tne project shall be listed for further consideration only after recaiving the above
desmsq documaents in hard copy. Andhra Pradesh SEIAA shall not be responsible for
the delay in listing In next agenda meeting due to non-submission of the harg copy of
application form by applicant after dug date.

Yours Sincerely
SEIAA, Andhra Pradesh
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From ' To

’ Or.J.YASMIN,!BBS,DCH,DPH,MBA(H.AdmIn)  Tha Member Sacretary ,
Dlstrict Meuicnl & Health Offlcar, State Levél Expert Appralsal Committea,
GUNTUR. Andhra Pradesh Pollution Control Board
Andhra Pradeshy
RC.NO SPL/EPID/2018, DATED: 01.06,2018,
Sir,

Sub:<Epldemics - proposal of Common Blo Medical waste Treatment

Facllity (CBMWTF) Establishment by M/s Y.), Multi Clave in Guntur

Qistrict- reg, .

Refi-L.R.No. APPCB/GTR/IND/2018-144, Dated: 30.05.2018 of the Member

Secretary, State Level Experl Appralsal Committee, Andhra Pradesh
Polli'.on Control Board , Andhra Fradesh

2. 'r.No 1/APPCB/HO/UH-IV/BMW/In principle/2018 Dated : 23.05.2018
of Andhra Pradesh Pollution Control Board ,Vijayawada.

.

‘As per the reference 2" clted dbave ,it Is observed that bed strength in
Guntur District is _exceefjed 10,COO and the prosesal by ';.l?w. M/s ¥Y.J. Multi Clave for
establishing 2™ facili*, may be coﬁslde‘rclad for further appralsal,

Despite .aving one established Common Blo Medlcal waste treatment'Unit,
there is necézfzslty of one more Common facility In the District since there are No. of
Upcoming Private Nursing Homes ,Dental Colleges, Ho.spitals and central Laboratories
which nzed to be covered under BMWM Rules (2016 for which Guntur District which

require safe disposal of bio Medlical waste generated.

Yours faithfully

=~ Gi
DISTRICPMPE Icﬁ%é lTH OFFICER

GUNTUR {6 |\ &

Dixtrict Medical & Health Officer
GUNTUR.

© MGew e
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OFFICE OF THE DISTRICAT MEDICAL & HEALTH OFFICER :: GUNTUR ::

Rc.No.Spl./A1/DRA/2018, éf;ﬁ Dated: 04.06.2018

Sub; A.P.Pollution Control Board - M/s Y.J.MULTICLAVE, Bio Medical
Waste Management - Request for Issue of Private / Gowt,,
Hospitals list along with Bed strength - Reg.

Ref: 01, Represantation dated: 4.7.2018, M/s s Y.J.MULTICLAVE, Bio
Medical Waste Management, Rama Mandir Raod, Telagapalem,
Ponnur, Guntur District.

It is to submit that, Sri Y.Sree Ramamurthy, M/s.Y.J.MULTICLAVE, Bio
Mecical Waste Management, Rama Mandir Raod, Telagapalem, Ponnur, Guntur District
is requested to issue of Private Medical care establishments like Hospltals, Nursing

Homes, Clinics, Diagnostic Centres and Government Hospitals in Gunitur District.

In view of the above, particulars of Private medical care establishments
like Nursing Homes, Hospitals, Clinics, Diagnostlc Centres and Primary Health Centres
in the district are given bslow.

No.of Institutions No.of Institutions  No.of Beds
1. Hospitals / Nursing Homes - 540 17019
2. Clinics - 286 -
3. Dental Clinics - 150 -
" 4. Diagnostic Centres - 356 -
5. Primary Health Centres - 80 480

Total : 17449

R <Pistric g",\r
Qi it Olst, Med ¢ ,o??:: \
To: Y “QT‘- G%ﬂg;f_r U ;}}

M/s. Y.J.MUETCLAVE, Blo Medical Waste Mana o
+ Bic laste Management, © .
Rama Mandlr Raad, Telagapalem, Pénnur; Guntur District
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N —_—— ANDHRA PRADESH POLLUTION CONTROL BOARD
l ARl ﬁ%‘i D.no-33-26~]4d/2. Near sunrise hospital, pushpa hotel center,
W q Chnlamn]avarl street, I<nsh.:ribnlpet, Vijayawada -520 008,
“vy ! %’ Wabslte Www.appeb.ap.niein
Lv.No.J/APPCR/ HO/UH-IV/ BMW/ In-Principle/2018- Dt 23,05.2018
Sub: [ APPCB - URIV - BMW - M/s. Y], Mult] Clave, Sy.No. 7/1, 8/1,Tana Annavaram,
Tellabadu Village, Nuzendla Mandal, Guntur District - In-Principle Permission -
; Issued - Reg,
N Ref: 1. CFE application of M/s. Y.J. Multi Clave received at RO: Guntur on 01,12.2015,
,‘f‘\ 2. T.O.LrNo APPCB/VIA/GTR/C’I/HO/CBMWTF/ZOIG dt 28.12.2015,
i& 3. Lr.No, SEIAA/ AP/ AP/GN'T/IND 05/2016/84- dt 13.07.2016.
‘ hgj 4. Industries request letter dt 16.07.2016,
i S. District Medical and Health Officer letter dt.14,10.2016. ~ :
Lﬁi 6. Minutes of 150 Bjo Medical Waste Technical Committee Meeting held on
]‘§ L 22.05.2018. :
‘ 0QeEee®@

This has references to the above cited, wherein you have requested the Board for issue

of the In-Principle Permission for Establishment of Second Common Bio Medical Treatment
Facility at Sy.Ne. 7/1, 8/1,Tana Annavaram, Tellabadu Village, Nuzendla Mandal, Guntur
District for obtaining Environmental Clearance from the SEAC & SEIAA, Andhra Praclesh,

Based on the EE: RO Guntur report dated 19.10.2016 it was noted that the Total no. of
Health Care Facilities (HCFs) and their bed strength as per the registering authority i.e. The
District Medical & Health Officer (DM&HO) (vide Ir dt 14.10.2016)_- there are 541 Nos of
Private Hospitals with a Bed strength of 17,744 Nos (excluding Government Hospitals i.c.
HCFs covered under APVVP Area Hospitals, Director of Public Health
and Department of AYUSH).

s sy
= W

ancl Family Welfare

The existing Common Bio Medical Treatment Facility (CBMWTTF) in Cuntur District
is covering 700 Nos of Health Care Facilities (HCFs) with 13,683 bed strength (cs per the
BMW annual report 2016 submitted to CPCB). There are about 4061 numbers of beds un-
covered by the-exiting CBMWTF. There are number of Veterinary Hospitals, Dispensaries,
Dental Hospitals, Ayurvedic and Homeopathic Fospitals which need to be covered under

‘BMWM Rules, 2016.

After careful examination on the bed strength as per the registering authority i.c. The
District Medical & Health Officer (DM&HQ) and the reports dt.13.02.2017 and 17.04.2018
submitted by the JCEE: ZO-Kurnool, EE:RO-Curnitur respectively, the Board is hereby issues
In-Principle Permission for the establishment of second Bio Medical Treatment F
Gun:ur District. Further, the proponent shall obtain

acility at
all the necessary Clearances including

Environmental Clearance (EC) from MoEF&CC, Gol / SEIAA, AP ur

der the relevant
Environmental Laws in force.

Sd/-
Member Secretary
To
M/s. Y.J. Multi Clave,
Sri.T.Hari I<risl~ma,Manager
F.No.1-172-52, R&B Road,
Ponnur, Guntur District - 522 124,
harikpnr@gmail.com,

e T T WP S e
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Copy to: (_,P '} .
] n and necessary action.

The JCEE, ZO: Vijayawada for informatio .
“The TiE, RO: Guntur for information and necessary action.

//T.CEBO//

\C&Zag%\ﬂ\&

Joint Chief Environmenta Engineer
UH-IV
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State Level Bnvironment Impnct Assessment Authorlty (SETAA)

Andhra Pradesh
Ministry of Environment, Forests & Climate Change,

Government of India
DNo0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavaj Street, Kasturibaipel, Vijayawada-520010

By Specd Post
Li.No. SETAA/AP/ GNT /IND/ 05/2016/84- @6 & Dt:10.10.2018
To

ri T. Hari Krishna, Manager,
M/s. YJ. Multiclave Bio Medical Waste Treatment FFacility,
H.No.1-12-52, R&B Road, '
Ponnur, Guntur Ditrict — 522124,
Andhra Pradesh.

- Sir,

SL_rb: SEAC - AP. - SEAC - A.P. - MJs. YJ Multiclave, Bio Medica! Waste
Treatment_ Facility ar Sy.No. 7/1 & 8/1, Tana Annavaram (V), Nuzendla
(M), Guntur District, Andhra Pradesh - Terms of Reference (TOR) - Issued

- Reg.
Ref: 1. Your TOR Application received on 04.05.2016 (Proposal  No.
SIA/AP/MIS/11338/2016).
. 2. T.O.Letter dated. 13.07.2016 & 23.08.2018.

3. Your Ir.dt. 28.05.2018.
) * K 4
In continuation of the above, it is to inform that your application was examinad by the

State Expert Appraisal Committee (SEAC) in its meeting held on 25.08.2018. The project

proponent and their consultant M/s. ENPRO Enviro Tech and Engineers Pvi. Lid., have

3 7

attended the meeting and presented their case.

The Commitee noted that Mys. Y., Muiri Ciave proposes 1o establish the Common
Bio-medical Wasie Treatment Facility (CBMWTEF) of capacity - 7000 kg/day at Sy.No. 7/1 &
8/1, Tana Annavaram (V), Nuzendla (M), Guntur District, Andhra Pradesh. The project
proponent submilted the In-Principle permission letter Srom the Andhra Pradesh Pollution
Control  Board  only. (Lr.No. {/APPCB/HO/UH-IV/BMW/In-Principle/20/8,
23.05.2018) and in this letter it was noted .

“the (o1al number of Health Care F acilities ( HCFs) and their bed strength as per
the ‘registering authority i.e., The District Medical & Health Officer ( DM&HQ), ¢
vide leiter . di. 14.10,20) 6) - there are 541 Nes. of Private Hospitals with ¢ Bed

M/n

) o
aalea




< v'\"""‘?‘;A‘;\‘:‘q‘A . B2
LR N

,"/(
(/}E’}) ‘ P.T.O

Goveriment Hospitals i.c., HCF's covered under
of Public Health ond Family Welfare and
Bio-medical Waste Treatment
700 Nos. of Health Care
BMW annual report 2016

strength of 17,744 Nos. ( excluding
APVIP Arca Hospitals, Direclor
Department of A YUSH). The existing Comnton
Facility( CBMWTE) in Guntwr District is covering
Facilities ( HCFs) with 13,683 bed strength ( as per
submitted to CPCB) . There are about 4061 numbers of beds uncovered by the
existing CBMWTF. There are number of VeterinaryHospitals, Dispensarizs,
DentalHospitals, Ayurvedic and HomeopathicHospitals which need to be covered

wnder BMWM Rules, 2016."
District Medical & Health

04.06.2018 The Committec
[14 Notification

The projeci proponent submitted-the letter issued by Office of the
iricer. Grnnir vide letter Re Noo Spl/ 1/DRA2018. dated
coveed thar the proposed project falls wnder ltem 7(da) of the schedule of the

ste Treatment Facility (CBIVTE).

2006- Common Bio-medical 1Va
The Committec recommended for issiie of Standard Terms aof Reference (TOR) with
public hearing and with additional TOR: The project proponceinl shall comply with the Bio-
and its amendments and the Central Pollution
Bio-Medical

medical Waste Management Rules, 20.6
Control Board Revised guidelines - 2" December, 2016.. to this Common
- 7000 kgs/day proposed at Sy.No. 71 &
t Andhra Pradcsh, — without

Waste Treatment Facility (CBMWTF) of Capacily
&1 Tana Annavaram (V), Nuzendla (M), Guntur Distric
prejudice to the orders of any Hon'ble Courts.

The issue was placed Lefore the SEIAA in its meeting held ‘on 24.09.2018 and the
Authority agreed with recommendation of the SEAC, AP for issuc of Standard Terms of
Reference (TOR) with public hearing and with dditionial TOR.

In view of the above, you are re’quéqted to i3

/ i ) s preparz EIA report based on the standard
IOR & said additional TOR with Public hearing and submit to the SEAC, A P. for appraisal
The Terms of the reference are valid for a period of three years. .

Yours faithfully,
Sd/-
MEMBER SECRETARY,
STIAA, A

/IT.C.F.B.O//

P’ Muro s 7
SENIOR ENVIRONMENTAL ENGINEER (EC)
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Y.J.MULTICLAVE

BIO-MEDICAL WASTE MANAGEMENT

Ref.No.YJM/PH-DRFTE-EIA[O1 27.02.2019

To

The Environmental Engineer (EE)
Andhra Pradesh Pollution Control Board
Regional Office, Guntur, AP

Dear Sir

Sub.:-Environment Clearance Documents for the .
proposed Common Bio-Medical Waste Treatment
Facility by YJ Multiclave - Reg.

Ref.:- TOR Letter SEIAA / AP / GNT / IND/05/2016
Dated 10.10.2018

We herewith submit 18 copies of Environmental Impact
Assessment report, English executive summary and
Telugu executive summary for proposed Common Bio-
Medical Waste Treatment Facility at Sy.No.7/1 and 8/1,
Tana Annavaram Village, Nuzendla Mandal,
District, Andhra Pradesh.

Guntur

Kindly process the application at the earliest for the

public hearing and acknowledge the receipt of the
same,

Thanking ybu
Yours sincerely
Sd/-

YJ MULTICLAVE
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REGIONAL OFFICH 11 GUNTUR
R D.No. 4: 5-4}50 413 Navabhggnth Nnga;, Rlnq Road, Guntur ~ 522 006

.'V.R. Maheswara Rao,MTech., : o-mall: rogtr-601@appcb.gov.in
" Environmental Englnesr . Phohe : 0863 - 2215537

- % ANDHRA PRADESH POLLUTION CONTROL BOARD

Lr. No. G-2193/APPCBIRO-GNT/EEH/2619 . 9 09 ' Dt.17.08,2019.

To A,
The Proprietor,

M/s. Y.J. Multiclave

D.No. 24.3-13, Near Ramamandiram,

Telagapalem, Ponnuru

Guntur District — 522 124,

Va2

i e

S

Sy

Sir,
: Sub.: APPCB - Reglonal Office, Guntur- Mis. Y.J. Multiclave .~ -Prg
' establishment of Common BI6 Medical Waste Tréatmen
.(CBMWTF) at Sy, No,7/1, 8/1, Tana Annavaram Village, Nu*end’lg Aa
Guntur District with proposed investment of Rs.2:32 Crores - Envirer
Public Hearing schedulsd on 19:09:2019 at 11.00 AM near Prafs
Tana' Annavaram Village; :Nuzendla »Mandal, Guntur Ufs”tri‘ct
Arrangements to onduét putlic hearing - Intlmatlon Reg.”

Ref.: EIA Nohﬂcauon Dt: 14/09/2006 & amendments theredf.

al

2. Temms of reference (TOR) lssmad by thd MoEF&C‘C (SEIAA, Andhra
Pradesh) vide letter datéd. 40.10:2018.

3. Note ordars.of the Collectori&’ Dlslrlct ‘Magistrate, Guntur on:Ng{0g; 2019

4. Mail Instructions recelved on: 02 08. 2019 & 16.08.2019" He
Office, APPCB, VJA. :

ew

Adverting to the above, it is to inform that the oompetﬂnt Aulhoniy has
to conduct Public; heanng for the proposed pstablishment of new Common, Bil
Waste Treatment:and. disposal facility (CBMWTF) in the name of:Ms. Y.J
Sy. No 7/1, 81| Tana- Annavaram Vildge; - Nuzendla -Mandal, Gunty
19.09.2019 at 11,00 AM, near Pro|ect slte, Taria: Annavaram Vll!aga Nu*a gfl

= .Guntur Dustrlct

The date., tireigvetite for
pro;ect was pubhshed in- ‘the "And

rer the procedure presnribed un er': the ;
amendments therein. It is requested to’ acknow(edge the recelpt'\of‘t
post,

Yours faithfully

Ay

ENVIRONMENTAL, E_NGINEER

O e LMkt v i 4 4 |
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project with Survey Numbun:
and slte/s coordinates

Name of au&honzed porsbn
10.be contacled with addross:
end-Phons numbers. {4

Sd Y, S.‘,Munh\i *Pmpﬂaté

MY Ml

3
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‘ y]mulﬁcla

4 |Totalestimaled Capital Cost

{Re::2132 Crores
for the proposed estabhshmeh\ ! T

Line of Activlty and capaclly|Proposalfag: sl ,‘
A {Trastma Fe'

o

L DRAET

T

i g |Dale, Time & Venue of Public V Sy o. 7/{ T8l
it ! earing Tan's; AnnavarameI
Al ’ -Nuzendla:Maidal,
i f ,L Guntur Distrigt
¢

7. Places of - availatﬂlty

Toralh EIA and Executive summary: of lhe pyoposed pro;ecl

. Guntr,
1. Olo. The Coflactor' Di "
{:2--0ro. The Princrls Se S’FymErB/Imnment ibrast, 'Selonte 4
i Swetanal.»Ve!aga Bry, AP, Pl Cohiol ;
Qoo Mamber Siget Kastinbalpl, Vidyawddo: 552 010
2, Chalama Somh Zone 33 Minlstyof:Fécests Environiment
4. The R°9‘°““'C§ Calbadrl Garden Road Nogam
o ZhdFor H%!anironmental’Eﬂ 04T AP Pollution
d rowada

G el LAl
R IR e

TR
e AL

RW‘blsh‘d Medlcal & Hoakh omca Gunh.n
0'diq Chlsf Exacutive Cfficsr; Ziln Pyrishad Offes, Guntur,
6 O Genpral M ttisg Centro,

The P Se
chi il Secrétary;
15. 0/, ThePund\ayalngr afy, f
:16. Olo, Thte. Panchayel Secrofar Chlkatigalagalen
17. Olo. Tha Panthayat Sbaotiry, Rafilieddypaor
*| Suggestons, s, comments anddjscions o i
of notification from all parsons Including. bonafied:rosldan onts; Gﬂ
Tkely to be afiucted by the prvposed prv?mhn the:abova parson
opintny/ views o the under signed dfficer of AP, Pollubon Contml 0ard:
on the dalg, tme and vonue specified abovo

Placo™ ;" Guntur

Date__: 16-00-2019 , e

aled. &' Drojsct Wla/stiey ' |
.8l ak\lcnc)ab]achonll
la i the' Public:hearing,
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; th
nsequ i
proceed with g quently direct the Responde

o ‘ : AT AMARAVATL:
e T OF ANDHRA PRADESH
© INTHE HIGH co(l;l;ccm Orlginal Jurisdiction)

ES| F AUGUST
DAY, THE EIGHTEENTH DAY O
N THOUSAND AND TWENTY ONE

PRESENT

THE HON'BLE SRI JUSTICE JOYMALYA BAGCHI
AND
THE HON'BLE SRI JUSTICE K. SURESH REDDY

WRIT PETITION NO: 11945 QF 2018

Botween:

S/o Sri Somaiah,
M/s.A.P. Environ Technologles, Represented by Mr. T. Anil Kumar
ag:d 38 years, Rlo. D. No. 12-222, Adarsh Nagar Opp. IDPL Colony, Quthbullapur

Medchal District, Telangana. Having its office at Sy. No. 674-2 Remidicherla Village,
Bollapalli Mandal Guntur District. !

..PETITIONER
AND

_ 1. Union of India, Rep. by Its ‘Secretary, Ministry of Environment, Forest, and
~ Climate change, |

ndira Paryavaran Bhavan, Jor Bagh, Lodhi Colqny, New Delhi
110001.

2, The Andhra Pradesh Pollut

ion Control Board, Rep. by its Member Secretary
Door No. 33-26-14 D/2, Ne

ar Sun Rise Hospital, Pushpa Hotel Centre,

Chelamvari Street, kasturibaipet, Vijayawada. - 520 008 Andhra Pradesh State.

3. The Joint Chief Environmental Engineer, Andhra Pradesh Pollution Control
Board, Zonal Office, Door No. 33-26-14 D/2, Near Sun Rise Hospital, Pushpa
Hotel Centre, Chelamvari Street, Kasturibaipet, Vijayawada -.520 008 Andhra

Pradesh State. .
4. The Environmental Engineer, Andhra Pradesh Pollution Control Board, Regional
Navabharath Nagar, Ring Road Guntur - 522 006.

Office, 4-5-4/5C .4/3,
mpact Assessment Authority, Rep. by its convener, Doar No.

5. State Environment |
33-26-14 D/2, Near Sun Rise Hospital, Pushpa Hotel Centre, Chelamvari Street,
awada - 520 008 Andhra Pradesh State,

. Kasturibaipet, Vijay
6. M/s.Y. J. Multi Clave, Rep. by its Manager, D. N

] 0.7, 8/1, Tana Annavaram,
Tellabadu Village, Nuzendla Mandal, Guntur

District Having its office at H. No. 1-
12-52, R&B Road. Pannur, Guntur District 522121,

-.RESPONDENTS

proposing to

ance of the 6th respondent'

ed by the 2nd respondent in
.No.1/APPCB/ HO/UH-IVIBMWIOn-

‘ as second facility
on:of ‘mind high hande Sy

@ grant of CFg

iy

and CFQ

e

e
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affidavi fieg

W re

'“onel’ here,n ‘

1A NO: 10F 20 9
00: 1 OF 2019

ces stated in the
Petition under Section 161 cpg praying that in the ;'ﬁg’;’i‘:rz,wased to direct
affidavit filed Support of the wrj; pelition, the High Cou olitioner herein dateg :
the st Respondent consider the fepresentation of the p lication of the 6
08.08.2019 Y way of objectiang for consideration of the appnce of Gonsant.fez
respondent herein for grant of Environmenta) Clearance for ’ssuasutdellnes for o
Estabttshment new facliity thereby tmptementtng the Revised roved by the

i asle Tregment and Disposal Facllities as at?f oltion
Central Pollution Control Board, 2014 Pending disposal of the above wr p .

in the
Petition under Sectjon 151 cpc Praying that in the circumstances stated in
affidavit filed in Support of the Petition, the High siiliels
espondents not to consider -any other applications for conduct of pubhf: hearing in
Guntur District including the 6th 'eSpondent tjjf g, Ay
Or grant of Environmental Clearance is granteq for which g public hearing s
Proposed to pg ¢ Oron any subsequent dates as

e if con u thout appreciating the adequacy of the proposed
facitity of the Petitioner herein ag is

Mis.y. J, Multi Clave, Rep. by its Manager, D. No. n, en, Tana Annavaram, Tellabady
, Guntur District Having its office at H. No. 1-12-52, R&B
oad. Ponnur, Guntur District §22121, !

1. M/s.ApP, Environ Technotogies, Represented by Mr, T. Anil Kumar S/o Sri

i 0. D. No, 12-222, Adarsh Nagar Opp. |
Quthbuttapur Medchat District, Telangana, Having jts office at Sy. No. 674.2
Remidicheria Village, Bollapaljj Manda) Guntur District,

...RESPONDENTIPETITIONER
2, U:_ﬁon of India, Rep, by its Secretary, Ministry of Environ ont, Forest, 4

limate change, Indira Paryavaran Bhavan, Jor Bagh, Lodh; (':otony. New Dejhj
110001, !

3. The Andhra Pradesh Pollution Controy Board, Rep. by its Member Secretary
-26-1 e ise Hospital, Pushpa Hotel Centre,
Chelamvarj Street, kasturtbatpet, Vija ada, - 520 008 Andhra Pradesh State,
nvironmena En, Ineer, Andhra Pradesh Pollution Contro)
Boarq, Zona| Office, Dooy 0. 33 4 D/2, Near Sun Risg Hospital, Pushpa

ote Centret, Chelamyar Street, KastUrtbatpet. Vilayawada ~520 008 Anghrg
ale, it
5. The Nvironmentg Engtneer, Andhra.Pradesh Polly

: tlon Contro Boarg, Reg.ionat
€8, 4.5.4 « Nava arath Nagar, Ring Ro Guntur « 522 006,
6 31 é% t:;nv'ljronm nt A asmentAuthortty. Rep, by its Convener, Doy No.
-26- n

2, Near g, Rise Hog
Kasturtbatpet, Vljayawada =620 ¢

pl al, Pushpa Hote| Centre, Chelamvari Street,
OB(_\ hra Pradesh State, :

...RESPONDENTS
Petition Under Secyjo, 4 C 5‘;2;';,1"9 that in the clrcumstanceg Stated In the
In support of the pelltton, the’ High Court may pg Pleased o Vacate the




Paren

———— .

interim order

datag
0f2019 | the Intere

. 11945
27.08.201g Passed In LA No.s 1 and 2 of 2019 In W.P No

St of justlce.

IA NO: 4 OF 2019

——=20F 2019

‘ ' tate
Petition under Section 151 cpe raylng that In the clrcumstance? s‘rece
affidavit fileq jp o1 PO of the e fheyHigh Court may be pleased to
0CUments More fy how

1y Shown In the pefion -1 Interest of justice.
1A NO: 5 OF 2019
\

off rt | ances statgd in the
titi N under ction 151 CpC praying that in the clrr.;.lms,t s : » C: t[h
affidavit d in Support of the pelition, the High Court maZeeedinpgesa/edinoutdeseot lflef
icial Respondent Nos. 2 to 6 herein to release the proaled covermfor it e
ublic Hearing conducted on 19.09.2019 kept in se o}
Enwm”!ner'ltal Clearance,

d in the
Ive the

u
Counsel for the Petitioner : SRI P, VENKAIAH NAID A
Asst Solicitor G
- Counsel for the Respondent No.1 : SRIN. HARINATH, Ass -
' REDDY,
: SRI'V. SURENDRA
Counsel for the Respondent Nos.2to 5 gg FoR APPCB;W |
HMANYAM
Counsel for the Respondent No.6 : SRI V.B. SUBRA

The Court made the following: ORDER

T A AT s L




Fp (5

THE HON'BLE SRI JUSTICE JOYMALYA BAGCHI
AND '
THE HON'BLE SRI JUSTICE K.SURESH REDDY

WRIT PETITION No.119465 of 2019
(Taken up through vidco conferencing)

ORDER: (Per Hon’ble Sri Justice Joymalya Bagchi) .

Copy of Minutes c‘>f the Public Hearing dated 19.09.20'19
is'placed on record. It appears from the Minutes of the Public
Heéring, no objection to the proposed site was raised by thq
representativéé of the: local communify éxcept for requgsting
the Aevelopment of green belt and“ “sull)port to social
c_levelopmen‘t in the nearby villages. The representative of the
pgtitioner-lnd_u;t_ry 'undertook to comply with the various

requiréments under the Environmental Laws and specifically

gave éssurance in the Public Hearing as follows:

“a) As per the Bio Medical Waste Management Rules, 2016, Bio
Medical Waste shall be treated within 48 hours and they will
comply the norms without causing Air and Water pollution to

" the nearby Agricultural fields and human habitation.

b) The proposed project is a Bio Medical Waste treatment facility
and abide by all the Rules stipulated. The proposed project
will not burn plastic. The plastic waste will be sterilized and
treated plastic waste will be disposed to authorized plastic

recyclers.

c) The proposed project will provide incinerator with pri'mary
chamber and secondary chamber for incineration of Bio

Medical Waste. Primary -chamber will maintain at

temperature of more than 850°C and secondary chamber (s
maintained “at ‘a temperature of more than 1050°C. The
incineration ash will be disposed to M/s Ramky Pharma, TSDF

for scientific disposal,

d) The proposed project will pmvide Effluent Treatment Plant to
treat the waste water generated from the treatment of Bio

Medical Waste. The treated waste water will be recycled.

e) The project pro‘!éonent 1.uill j;rouide altemmative arrangement for-
moment of Bio Medical :Waste carrying vehicles without

entering into the village roads.




To,

, ' O Pharma
) The incineration ash wl@posed to M/s Rmzkiluith GPS .

ity through closed vehicles which are provide
tracking system. ‘
ous Emission

line Continu U “Pollution

Tl
9) The proposed project will provide On e the Cent

onitoring System in compliance tW
Control Board norms.

h) The proposed project will glva employment !
and shall comply CSR norms.”

o the local people

writ Petition i8 dijsposacd of

Under such circumstances, 1 |
Y be place
directing that the Minutes of the public Hearing

Environment tmpact

before the B&h respondent-Stato

pass npproprlatc order

Assessment Authority which shall
nsent in favour of the
We keep all issues open to

6t respondent-
relating to grant of co

Industry in accordance with law. )
ce wit
be decided by the 5t respondent strictly in accorda.n‘

necessary paramcters rela

séues. Needless to

ting to
law, keeping in mind the
Environmental Policy and other allied 1

Sth-respondent shallitake ‘décision in the matter

mention, (the’
(attheearliest:

With these observations, the Writ petition is disposed of.

There shall be no order as to costs.

As a sequel, Miscellaneous 'Petitions, if any, pending in

the Writ Petition shall stand closed.
SD/-SHAIK MOHD RAFI
ASSISTANT REGISTRAR

7

[ITRUE COPY//
SECTION OFFICER

. The Secretary, Union of India, Ministry of Environment, Forest, and Climate
change, Indira Paryavaran Bhavan, Jor Bagh, Lodhi Colony, New Delhi 110001.

-

2. The Member Secretary, Andhra Pradesh Pollution Control Board, Door No. 33-

26-14 D/2, Near Sun Rise Hospltal, Pushpa Hotel Centre, Chelamvari Street,
kasturibaipet, Vijayawada. - 520 008 Andhra Pradesh State.

3. The Joint Chief Environmental Engineer, Andhra Pradesh Pollution Control

Board, Zonal Office, Door No, 33-26-14 D/2, Near Sun Rise Hospital, Pushpa
Hotel Centre, Chelamvari Street, Kasturibaipet, Vij - ' :
pote) Senirs, € pet, Vijayawada -.520 008 Andhra

4. The Environmental Engineer, Andhra Pradesh Pollution Control Board, Regional

Office, 4-5-4/5C.4/3, Navabharath Nagar, Ring Road Guntur - 522 006

5. The Convener,State Environment Impact Assessment Authority, Door No, 33-26

14 D/2, Near Sun Rise Hospital, Pushpa Hotel C
" Q i
Kasturibaipet, Vijayawada - 520 008 Anchra Pradgéfls?ar;z'amva" L

8. The Manager, M/s. Y. J. Multl Clave, D. No, 7/1, 8/1, Tana Annavaram

7.
8

9. O
1{{ ne CC to Srl V.Surendra Reddy, SC for APPCB (OPUC)

c

ssb W

Tellabadu Village, Nuzendla Mandal, Gu
)  Guntur Dis
12:52, R&B Road. Ponnur, Guntur Distict S2212 o9 e office at H. No. 1-
One gC to Sri P. Venkalah Naldu, Advocate [OPUC]

- One CCto Srl N, Harlnath, Asst Soligitor General [OPUC]

-One CCto SriVv.B. S
1.Two 0.0, Soes ubrahmanyam (OPUC)
nr : 4
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HIGH COURT

DATED:18/08/2021

ORDER

WP.No0.11945 of 2019

DISPOSING OF THE W. P..
'WITHOUT COSTS

i \q, \
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' ‘ PEFORE

NUNAL,
TIB NATIONAL GRE!'N ™
R!NCII’AL BENCH, NEW DL‘LIH ' .

O
'

Appnl No. 10 Ofﬂolp
\ra l’nduh & Grs,

M/e, Mnbou lnduudu Vl. Buta MAndl

CORAM |

!‘nunﬁ

uon‘nu MR .msncs
MON'BLE DR. JUSTICE J.
 HON'DLE MR, JUSTICE RAC
" HON'DLE DR. s.mmwmsmo

ADARS1I m:mn dot
AWAD RAILIM, JUDIC
LIUVENDRA 8, RATIHORE,

H omm.. EXPERT MEM

L)
‘

Mr. P. Vonmnh Naldy, Adv.

"Applleant ]Appdlut

Ordors of the Teibunel L

. .pcrmlsslon to include. Vlsakhapamam

s gt
G\chnkakLﬁm districts w th‘permin c&'ﬂ

. beds are not avaJ.lable thhm a rad:al dxsta.ncc of 75 Kms
. e.xmﬁng CBWTF in {hes locahty may be allowed to cater the

. heaJthcare umts s:cuated upto 150 Kms radius.

; V:.sakhapamam Dfstnct in CFO Order "or addmoqal bed

; %n Ccmtrol Bo c&s févvi’sed‘“gmdehne for Common :

' Th!s App:al hn been preférzed ngalnst the order of

the Andhra Pmdesh Polludon ‘Contro B({:&;g' Vijnyawa.de,

nestricﬁng the operauom of the nppc}muﬁc' \%ﬂmguam
nnd. Srikn.kulam districts; The n;}w wanted

’l‘he Ap;:/m%f had chr proponcd to?‘ﬁm a Bio-

Mgd;ca.l }r&/A;; '&ea’t‘mesm. Fadh(y fomhlc%fnt was
& .

:a.B:‘adcsh Pollutlo z—ﬁ Conzrol‘B d. The

crnbon' \vaisscﬁnzcd f

iigar.

B ,ﬁ:
the Central

The case rgﬂl’:’e }ppeuant is; ?hf;.. as’per

1

,--

on-mcdxca.l ngtc Trcauncn.t Facilities (CBWTF) if 10, OOO

'I‘he proponcnt of M/s Rambow l’ndusmes vzde

lettcr ,dated 280 Novcmbcr. 2017 requested lo mclude

strcngth along 4 wzth cxxst!ng Y:.mnagnra.m and

1&,

J .

"

< ‘
I RN . ~
. .0




‘covcrcd by Ms., Rainbow mdustnc{’-‘

sﬂknkulnm Dlatrlch

|
‘The npp:llnnt uppronchcd thla Tdbur.nl by mng

\ Y h,
279 of 2017 beforesthe Srmthcrr Lonal Henc

Appcul No.
Chennn!. The Southern Zonnl Bench
1 order on 02nd Jnnunxy, 2018 dlrcctlng thus nspondent the

repreuntntjon datcd 2Bt November. 2017 of the peUHoner

Le. M/s. Rainbow .tnduatrlcs with rega:ds to issuance of

l
' CFO for Visal‘dmpntnnm District nlong with, Vlzianagaram
. and Snkalmlum Dlstrlct may be dlsposcd as pcr law.

N .

' Dcccmbcr 201? submittcd the st tus‘.”

Sy

e

up thh the é ‘.M/s Rain?a‘;w Industsies. 'l'he

c | lssuf .w?ﬁ"'vflizsl ﬁg‘;}m the 15:»&310-»&‘:?5%% Waste

chhmcaﬁ@nﬁxtte'e“‘rmeeung held\on 22{:4 May ‘2018
Mommcndgc}?-:hat rﬁié‘\j Rambow

&8

Hosmta]s/Veten Inshtutxo:}.;p §,]’mea.l Houses/ .
{ :i»

TR

'Pa%cal Laborator;g“ &D Insutuhons -and. “other

" ClimcaI -E_:g‘tabﬁshm;nts‘/and report of thc EE RO

anaga:am ’I‘he Appellant restncted to Snkakulan

. sttnct a.nd. Vizzanagaram, sttnct ’I‘hey do not have |
] TR .
' }OOOObcds S ‘A

.
.

Thereforc, wc arc ot' the view that gmdclmes :che&
upon do not guarahtee that:a plant set up for bm-mcdx\.al
wastc treatmcnt w1ll always cover 10 ,000 bcds No such

guarantee wa.s gwcn at the inihal stage when the plant

HOT pdsscd an|.

' t thel
Andhra Pradcsh Pollutlon Control Boaxd tha

|,
The EE RO. Vlz!nngamrhﬂ&%da lettet dated 30

clear]y menhqned tha' there are 456 no. of% '6t ted '

1{\3;%‘{:&:; should coveiﬁlghc’Ch%cs %%E@?&. Vctennzuy :

g
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was sel up by the Appellunt. '
Item No, Sy we & y
' ":sm-. Accordngly we «io not find any ground of Interfere in
AU L S ‘
2018 L ' ' ;
. The Appeal No. 11002018 is dismiseed. . ¥
1] , ’ it . !
[
; v (Adarsh Kumar Goel)
' o, v, ’ .t‘ ' e ;
R LR +* |+ (Dr. Jawad Rahin)
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(Pr. Satyawdn SingEEgrbyal)
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN 20NE, CHENNAI
Application No.118 of 2017 (SZ)
In tho matter of

Kommana Lakshml Bala Ganb
Jagannalkulapalem
East Godavar Dist
Andhra Pradesh

1.The Stat fﬂ;\m Pradesh

Rep. b'? t{ ChlekSecretary _ s
Secrotafal¥Anfafavath] T A

Egh% Pm?sﬁ
Z! Pradesh §ieue Pollutlog Conlrol Board

Rep b '_ember Secr tary 71\

£Sa {3 gi;'Hyd fabad a8
The
nal

3\ t et Envxmmnenlal Englneer Aol
tesh State Pollution Conlfol Board
, yderabad o
-
nmental Engmee;.,- “

desh State Pollution Gontml Board
egxoné Inada Eas oda@ngst

5. M/ \
% sr %& P s

Papa Rao dadai&e%dv
East Godava raleshas" cT2ep &

Hon'ble Shri Justice Dr. p. Jyothimani, Judicial Me b
Hon'ble Shrip.s, Rao, Expert Member et



®. & 6o

Whether Judgment Is allowed to be publishod on the Internet « YesNa

Whether Judgment Is to be published in the All Indla NOT Reporter .. Yes/No

Wo havo heard the leamed counsel appearing for the applicant as

a— tFacllities in th of Andhra

nsport, treatrand safé disposal b\dﬁ@ | Waste
c sl ated | the DRQs ol Al

| ] exlsh’g mmon) Blo

pey e%l %pr |

...' { 3)
Bf tho producon a d'“t}]e needilorestablibhih
Gommon Blo*Medical WastafTTeatrden

the gu?’hs fo

‘ Y
Q. ) ﬁ{ef ofepingsiepio I\DA;d cal]}Wasgig;:gtmem
Facllitles. ﬂ%%mmnsideuﬁmwg & State Pollution

Control Board can always’ have S

n. gwdehnesf
N
3. In such view of the matter Itis always open to the State Pollution

Control Boag't‘o implemient the vanous‘guxde.l‘x\nes'f al niﬁem for the

Vrbeds

purpose of gra ng facilityt for {t{le Bio Medical Waste Trea
E fﬁ e L/}m
where Illegan ha beer;;com itted for*the’ 'rpose ofj got granting such

facility, wnmouﬂfollomqgﬁtsle gu1d!ile lnes‘g‘ltnsialways Openqto the Pollution
Control Board to approach this Tribunal challenging the same.

ent. In cases

;::_“'

4. In view of the same, we dispose of the application with a direction to

the Board to strictly follow its own guidelines and the guidelines framed by



—
- B
tha Conlral Pollution Control Board In accordanco with the Blo Madical
Wasto Managemont Rulos, 2010 In raspoct of tha Inatallation and oporation

of the Common Blo Modical Wasto Troatmont Facliitios In tho Btate of
Andhra Pradosh,

Juslico Dr.P.Jyothimanl
Judiclal Momber
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UTES of 168'% MEETING OF STATE LEVEL EXFERT APFRAISAL COMMITTEE
1;.?(:}. AP, HELD ON 22.10.2021,23.10,2021%24.10.2021. AT VITAYAWADA, AP,

o)

» ‘\ . L\

@
i68% SEAC, AP,
24.10;2041
280 tE

MINUTES:QF HE 164 MEETING OF ‘
HE STATE LEVEL EXPERT APERAISAL GOMMIFTER ([SEAC),
HELD'ON 24.10:2021 Am:
VITAYAWADA, ANDHRA:PRADESH



Drenenits’
The follbwing ménibers wore present.

q

; widdo Coiferaxcel
| Thit6ugh Viddo ConToreT

A

.8, V: R ‘Brinlvasa Rao, Frofonear)

Givll Engingering Dopuetment, Andbra Unversfty.

Viadkhno

2..

Dr. Dinesh HantearReddy Reglotrar. {1/ cs.
Proftosor: of' Chemlcil ~Ihpliicerlhf, NIT)
Tadepalligudem,, Wit Qotlavar, 3

Memliot

3,

Prof. 1, Gnana Many,,

Retd., Brofeonor ol Loglogy 4 Andhra, Unitverslty

Mmb::r

Visnkhapatnom . -
Prufl U, Shamesim,

Member

| Dept. of BloTechnblogy,

Vikranta Simhopurd Unlversily., Neffore District

. mnhm':!:ﬁds.ncnhldrfzodrqu,.‘
Andtivd, Yniveeaity , Visuthapgtnaps ==
| D Kiranmal, Assistant Prdleaso;, Wlpadies

6.

‘Prol. C, Ssidhar, Professor;
Civil, Pogineering DeptINTY); Anagtapur

Mentbiers

‘Pro¥, N. 'Siva Prasail Reddy;,
Dituctor (Atademics), _
Brindavan. Inslitnte of Technolygy # Science;

Kurnopl

Prof.. . Bharatht, Professor )

Dept. of BiaSelencesi&. Sericulfivie;

Sri Padmavathi Mihila. Viswa Vidhyalayans;:
et

"Member

Stl Katemuent Venikata Ramana,
Headlof Mifiirig Dept; _
Government. Pulytechnie, Nargipatnem

) 10;

Dr: 3 Sunendana Reddy;

| Astociatiy Professor,
RGM Collage -oft E‘nginehri‘ng 8- &Téa‘fmuldgy_‘

{Autoncmous), Nandyal.-

11,

[ Sri Matli.. Ghandtd Sekhar
 Proféssor, Head of Department of Givil

Enginecring, NIT; ‘Wararigal

12,

Dr. G, Madhbavi, Associate Profagsor
Department of Chemistry, B
$ri Venkateswarq University, Timipati

13:

Prol K.'Thyaga Raju,
Professor-of Hio-Chemistry,
§: V. University, Tinipity

14, |

%‘3 'ﬁF’mml'x’t iallit Prasanthi:Proleaos:
Vijaga Instituté of Pharmacsiitionl Seq ‘
Vijayawada, aceittical  Seiences,

Member:

Sri. B. Siva, Ptasad, Chlet Tovirg
Engineer, Andhra Pradesh ‘Pailytion pé?)?trﬁ

| Board. Vijayawade.

Member: Secrctarg.

by




Agénda,
Ttom Nos
168.28

M7 : ' - ol ‘Wasto.
M/d, Bhuddli Eqviro Logfos Propowed Common ' Blo-sedic ,
Treatiment Paolllty at Plot No, 6,'9, 17 &. 18, Industtial Purl, th!kgd!h
Fhase-, alteated {n Hy.I%. 137/18 & 127/@6, Nidlkudl Vilage v

622414, Dachopalif Martdal, OQuatur: Distelot, Andhra Pridesh

(SIA/AR/MIS/62556/2021)

Fate 1Bl A , ) —
'Tm:;?gjacppmponnl vy entlior axasined Jp tlie BEACIAP., :mecting held

on26th -28th:May, 2021 und minutes of tie meétlngdp di follgm(s:‘ o
The proposed. project da for eatdbilphument of Qommon Blg-medical
TreatmentFaciliy with 4 treatment. enpaoity,of 7 IBD, )

© TheConiniited otk Yaut e proponcd profect falla.under Itoty 7(da)
of thy schedule of the EIA Notification 2005~ common blomedical.
wasto treatment faciilly,, . e
The Commiiteo. dated that the project proponsnt Hew not e bttt
the “Techiileal. Feaull: Uty. Report Tot; the propused Cammon -Big-
medical Treatinant Faallty dn Guntur Disteice: B
The Committee dficr uxaniiniug the; project propdsals, presentations,
MoER&CC" Nofifications @ OMs ‘and Gomiron: Bl-Medical Wiaste
Tfentment, Focllities ("BMWIR puidgliires. and detailed delibesations,
recommended to Del - this prijéct proposdl The picfect ‘proponent
shall submit the. ‘Trahnical, Fenuibllity . Report for the -proposed
Common Bitrmedical, Treatrment Facility at the proposed:aite ua per.
MoERKCC :Notification G-&:R.348(E), dited,26.03.2016 {Newr Bio-
Medical Wasté Manngement Rules; 2018f,

M/ Sliuddh. Brviro -Logics: vide: letter dated 239.08.2021 furgished tha
information eni technical Feasibility Report..

Thetissues was. discussed in the SEAC mesting eld on 265 28tk May;
2021 Diwing the meeting, the Committes noted, that sarlier SETAAA.F,
issued Terms of Refererice { POR)with pubilic hearing toMs, .3 Mult clave
wide Lr-No:SETAK/AR/ GNTYINI/0S/2016/84-1068,. Dated 10, 10:2018 for
the-proposed Tomman Bio-medical “Treatment Fagility at Sy.No. 771 & /1,

[ Fena Annavaram| V), Nuzendla (M), Gontur Distoiet.

Ms: YrMulticlave vide: ‘letter datéit 6.07.2021 addressed to the

-SEIAAK P, beirig.t party to the Wit Petifion Noi'11945 of 2019, to ject

. the dpiflication. of He. Project: proponent: namely M/, Sudha: Envirp

Logics far. grant o7 Environmental Glearance for securing CFE knd QFQ
froin’the Board-and stated that
d. The it Bfindiple Fermissfon ‘way given to-Mys; Y.J.Multiclave on
23.05.2018 by APPCE as iivected, SEIAA whith 15 ‘prerequisite for
apglying for EC; .

o The  APPOB e o Onder No.

.1zAPECB/-VJAf,GTR){J-IOIQBMWTEYQ018:53'}, date§  17.07.201§

while xejecting the: B AW-CPE applicatich of M5, Ravt Envito Cere,

S:N0.394-1,394-2, Pedinendipadu | V&), Guntar District abserved
their application is' & earller one. and i principle. permasion wag

Accopded for.establishmert of 2nd CBMWIF in Gastar District,

$ii, TOR wns.given to Me: Y.J:Multidave on'10.10,2018 hy SETAR,

fr. The Welt Petition No11945: of 2019 ited by Wiz, AB.Environ
Teclmoligies Pot. Ltd., agalnst Mjls; Vil Multielove' i Yhe Hoakle
gxlgl&fauttwth regard to establivhment:of. 2nd CBMWTR I Suritas

istrict;

V. ‘Public: Hea:lug wits, gonducted on 1092019 and: anpplication:

fs



L J é
_/,_____,___ mALCOHMmm
ERTING OF BTATE LLVEL EXPERT ATE R VIJATAWADA, A7

. =
b |§!mc). .\.l‘.o,r:&lﬂ E10.2021,33.10,2031834.102 ‘

vealed covers

TA.No.6 of RO1T was fied to rilease. proceetlings lu:pun.
The samo Is pending for conalderatlon.

he Btanding Counsel of Gg.(g byl
\No. 045 of 2019 Dot U7 -
:a‘h.;‘ g:h‘lvcii:u;mdlng Blomedlced Wante Treatment Facllity fo Quntur
Distrlet wns under stay 9 g h
{ P ed to dispo

10.18.08.2021, tha Honble Hlght Court plean w0
:hu:ﬁna \he Stats Environmental linpoct M‘ﬂiﬂmt l:ﬂmfm%%'::la] y
consider the minutea of - Public Hi¢asing with ‘the ;lu mf:; " w i
minutes and wlao under the schere of eavironmedtal [aWE 15T,
Y.J. Kol Claveln accordance with 13w,

o Compilitee ifle? kxaminlryjthe prect peoposale et
and detafled deliberufiona, yecommended that M/e. ‘Shuddh m{'hja Hgg
shall submit [ The availability of No. df beds and their MOU withthé s
and detalls of Jocation of this proposed project with respect o the other
of CBMWTFs. Algo to pddress o letter 1o the District Medical & Health
Officer, Guatur with vegard to No.of HCFs and their to-up the exdsting
CBMWTF In the Guntur District. ) ) .
Accordingly, letters uddressed to 3o M/s.Shuddl Enviro Logic2 af!d
DM&HO, Guntnron 08.10.2021. Sisasciptently, M/o:Shuddl Enviro Logics
submitted. the availablity &f No. of beds.ds pér the DMEHO, Gumnr afzd
their MO with HOFs.and details.of15cation of the proposed project il
respect-to. fhe otier €ltes.of the CRHMWIFS, ¥ide letiérs dated 21.102021
and 24.102021:

As per the DM&HO, Guntur letter dited 53,02.2021, the otel-no, of beds
woahabls 3 27,590 of Govt, and Privale HCFs; As per CPCE, Few Delhi
guidelines, ang £B WIFcem beallowed upto 10,000 beds; One CBMWIF is
sirsady in.operation in Buntar Disfrict and the SEACTecommended for EC
fFr vrre: more: GBMWTF Ee- ¥J. Multi, Clave in this meeting, The SEAC
committeg ohserved that after-allowing20d ‘CBMWIE in-Guntur Districs
.s:mx.thefasaxﬁmbﬂitinimgowpﬁsgmu.oaol_in'emmmsm )
/s SHndati Exivirg Logies furfher requested. for sfemption. of pirbliz
Heardng: The propossd site is. foes~5gt i motified industrisl estate ie.,
‘Nadikudi Industdal Pask which notifed &1 09.03.1998 snd henceréquested
for exemption-of public hearing: )

: Themmmitte:‘not_cd.ihgtthgglpmpnspdmi:ﬂx Naidikndi,
: Tndustrial Park and the exemption oS pulblic hearing i3 covered ‘as per the
MoEF&CC Dffics Memorantum datsd 16th Sfay, 2004 under:the provisions
of F1A Notification, 2006.

‘The. Committes after detail discassions .and based ‘on detdits svailable,
re_coxfnhendé'd for-issue of Standsrd Terms of Réference {TOR) with
= gxeriptlor of publis hearing and with additia fal TOR: Thie PP Shsh faks
‘measures for protection of nearby surface’ water, The Qject. 7
shiall esmply Wit the Bio-siisdical Waste Management Rui‘: m?ﬁﬁ
amendments and the Central Pollution Conirol Board Revised-guidelines -
3lét Decembor, 2016, to this Common Bio-fedical Waste Trestment
Facility (CBMWTE) of Capacity - 7000 kgs/dsy proposed at Plot No. 5, 9,
17 & 18, Tndastsial Park, Nadikndi, Phase-T, situatedin Sy, 127115
_&. 1?7126.13{&(!1101:!! Village - ‘5_224145 Dachepalll Mdﬂ:ﬁuntur
Dltebi Aot Bedeal, without-prejudies to 15¢ oxders of any Henble

ﬁi::g: 1.392 Ha Colour Granite -and Road Metal' Ming of. Mjfs: Bethen
158;29‘.‘7 Granites, Mg.p. Sri K. Balajl \§y:No.221/P. of Ananthavaram Viage,
h s Thullor  Manddl,  Guntar * Distdct;  Andhra  Pradesh

: b




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, AT
CHENNAI

APPEAL No. 79 of 2021

Between:

M/s.Safe Environ Private Limited Rep. By Sri.V.Venkateswara Rao
««. Appellant

And

The Union of India, Rep by its Secretary MoEF & others
.... Respondents

I/We the undersigned /-
Respondent No.6/Y.J.Multiclave in the above Application do hereby appoint
and retain

V.B.SUBRAHMANYAM

Advocates of the High Court, to appear for ME/US in the above Appeal /
Petition and to conduct and prosecute or defend the same and all
proceedings that may be taken in respect of any application connected with
the same or any decree or order passed therein, including all applications for
return of documents or the receipt of any moneys that may be payable to
me/us in the said Appeal/Petition and also to appear in all applications under
Clause XV of the Letters Patent and in all applications for review and for
leave to the Supreme Court of India and in all applications for review of
Judgment.

Q/’Cf N

\

I certify that the contents of this Vakalath were read out and explained
in Telugu / English in my presence to the executants who appeared perfectly
to understand the same and made his/her/their signatures or marks in my
presence,

Executed before me on this the 19th day of February, 2022

Advocate, Hyderabad
(£ Flrbor J20 )
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BEFORE THE HON'BLE NATIO

GREEN TRIBUNAL, SOUTHER ZONE,
AT CHENNAI

APPEAL NO. 79 OF 2021

VAKALATH

ACCEPTED :

pfoled )
A l/-ﬂ%ﬁéa%

Appellant
Counsel for Petitioner

Respondent

Date :

Appellant
Counsel for Petitioner

Respondent-6

Address for servic
Advocate js : -

e of the said

V.B.SUBRAHMANYAM - 1357
ADVOCATE,

GROUNDFLOOR, 2-2-186/53,
TRIMURTHY, NILAYMA,
RAMAKRISHNA NAGAR,
BAGH AMBERPET,
HYDERABAD - 590 013,

CELL NO.9494497844



